FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING IN EV BATTERY &
CELL MANUFACTURING LINE AT BENGALURU

Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
g g Y ptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN & Log 9 Materials Scientific Pvt Ltd PAN:
CIN/ LLP No. AACCL8712D
CIN: U29253KA2015PTC126433
2. Address of the registered office #9, Bellary Road, Off Jakkur Main
Road, Next to AB Nuvo Ltd, Jakkur
Layout, Bangalore, Karnataka, India —
560 092
3. URL of website NA
4. Details of place where majority of fixed assets are #9, Bellary Road, Off Jakkur Main
located Road, Next to AB Nuvo Ltd, Jakkur
Layout, Bangalore, Karnataka, India —
560 092
5. Installed capacity of main products/ services 250 MWh battery production capacity
and 50 MWh cell production capacity
6. Quantity and value of main products/ services sold | Turnover: INR 52.42 Crore in FY
in last financial year 2024-25.
7. Number of employees/ workmen Nil
8. Further details including last available financial Detailed Financials and List of Creditors
statements (with schedules) of two years, lists of can be obtained by mailing at
creditors are available at URL: cirp.log9materials@gmail.com
9. Eligibility for resolution applicants under section 1. In case of Companies, Individuals,
25(2)(h) of the Code is available at URL: LLPs and Consortiums Minimum
Networth of Rs.10 Crore
OR
2. In case of Asset Reconstruction
company /NBFCs Minimum Asset
Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)
10. | Last date for receipt of expression of interest 11-10-2026
11. | Date of issue of provisional list of prospective 21-10-2026
resolution applicants
12. | Last date for submission of objections to 23-10-2026
provisional list
13. | Date of issue of final list of prospective resolution 25-10-2026
applicants
14. | Date of issue of information memorandum, 26-10-2026
evaluation matrix and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution plans 26-11-2026
16. | Process email ID to submit Expression of Interest cirp.log9materials@gmail.com

CA Neeraja Kartik

Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
For Log 9 Materials Scientific Private Limited in CIRP

Date: 26-09-2026, Place: Bengaluru
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CHANGE OF NAME

I, FAREEDA BEGUM, W/O
IRSHAD AHMED, aged about
59 years, Residing at, No 39,
Subbraju Road, M S Nagar

Bangalore-560033. Have
Changed My Name from
FAREEDA BEGUM IRSHAD

AHMED to FAREEDA BEGUM.
Vide Affidavit Dated 25.09.2026
before Advocate & Notary K.
VENKATESHAN. Bengaluru

CHANGE OF NAME

1, ALFIA ALLABAKSH
UCHAGAONKAR, S/o Farooqui
Mohammed Akbar, Aged About
22 years, Residing at No.03,
Ground Floor, Near Ali Masjid,
Chikkabasthi ~ Ullal  Upanagar,
Bengaluru-560056, Have
Changed My Name to ALFIYA
UCHAGANVAKAR. Vide Affidavit
Dated 25.09.2026 before Notary
MOHAMED ARSHED AHMED.
Bengaluru
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I'"'-_ Canfinesd fresr p pagn "
Caehoy FIS/BANK'S WFS ICS NEFL'S Al p— Others Total The Board of Directors of the Company on September 24, 2026, has taken on record the Basis of Allotment of Equity Shares as approved by
o S ] ] el BSE Limited and has allotted the Equity Shares to varous successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of @ 37/- par Equity Shares or

above, was finalized in consultation with BSE. The category was subscrbed by 1.00 times i e. for 3,00,000 Equity shares, The total number of shares allotted in this . : :

been forwarded to the email ids and/or address of the Applicants as registered with the depositories/as filled in the application form, Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public 1ssue Account have been Issued on or before

received within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees

No. of Sh HNumber of Total No. af Mo.of E Ration of ; : e . AL .
Stno | applied T,:,H ,p:,i,;:h!m % 1o total | Shares ,F:,izd inl % 1o 1otai | Shares Aﬂﬂl;d aH:ﬂ::: % Tﬂ’::: Hw;ri:;:ﬁ have been uploaded on September 25, 2026 for credit into the respective beneficiary accounts subject to validation of the account details
(Category wise) received gach category per Applicant applicants s with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026, The Company has
1 3,00,000 1 10000 |  3,00.000 100 3,00,000 1.1 3,00,000 received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
i TOTAL 10000 | 300,000 100.00 3,00,000

6) Allocation to Anchor Investors (After Rejections & Withdrawal): The Basis of Alotment to Anchor Invastors who have bid a1 Issue Price of 2 37/- per Equity Shares or above,

was finalized in consultation with BSE. The category was subscribed by 1.01 times i.e_ for 17,10,000 Equity shares. The total number of shares alotied in this category i | The details of the allotment made would also be hosted on the website of the Registrar to-the Issue, MUFG Intime India Private Limited
17,0700 Equity Shares. The catagary wise details of the Basis of Allotment are as under:

CINVESTORS PLEASE NOTE )

(Formerly known as Link Intime India Private Limited) at www.linkinime.co.in. All future correspondence in this regard may kindly be

Calegory FI'S/BANK'S MFS Ic's

NBFL'S AIF FPC/FI Others Total addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number

Anchor - -

- 17,01,000 : 17.01,000 of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LINITED;

Tel. Humber: +31 810 311 4945
(.) M U FG Contact Person: Shanti Gopalkrishnan

Website: waw Enkintime. co in;
CIN: UGT190MH1S5EPTC Y 18368

(Formerly known as Link Intime India Private Limited)
SEBI Registration Number: INROXD004058,
Address: C 101, 247 Park, Lal Bahadur Shastn Mang, Vikhroli {West), Mumbai 400 083, India;

Email 1d: vivekanand smeipodin.mpms. mufg.com;
Investors Grievance Id: vivekanand, smeipo@in mpms. muin, com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Direclors
For, Vivekanand Colspin Limited
s/

Nirav Bharatbhai Patel
Chairman & Managing Diractor

THE LEVEL OF SUBSCRIPTION SHOULD NOTBE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public 1ssue of its equity shares and had filed the Prospectus with the Reqistrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors”
beginning on page 19 of the Prospectus,; which has been filed with ROC, The Equity Shares have not been and will not be registered under the US Securities Act (the *Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States orto, or for the account or benefit of,
:U 5. persons” (as defined inthe Regulation 5 under the Securities Act), except pursuant to an exemption from, or in a transaction not subject to the registration requirements of the Securities Act of 1933,

o

LR Lo & Indian Bank

Corporale OFicg,  Chenn

Indian Bank, a leading Public Saclor
Bank, has floated an RFP for Supply, |
Implementation, Integration and |
Maimanance of Enterprise Artificial
Intelligence (Al) Platform.

Interested parties may refer Bank's
Website: hitps:/iwww.indianbank,
bank inftenders! & GeM pordal for
details

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Nr. Shapath - 3,
5. G. Highway, Bodakdey, Ahmedabad - 330054, Gujarat, Indka
CIN: L27200GJ1982PLCO0S071 | Telephone Mo: +91-6355582651
Email: shahipods ahmedabad@amad com | Websile Address: waw shahioods con

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has reference to fhe Mofice deted & Seplember, 2026 ("AGM Nofica”) convening the 44"
Annial Ganeral Meeling ("AGM"} of Shah Foods Limited (“the Company”), scheduded fobe held
an Wadnesday, 307 Seplembar, 2025 at 02:00 PR {15T) through Video Conferancng § Olhear

Auci-Yisual Means VCIOAYMT, which hag besn circlated fothe Members of the Company,
This Cormgendum & being sued to. inform the Members of certan medificabions te e
Explanaiory Sistamian] pursuant fo Sechion 102 of the Comparsas Acl, 2013, in respecl of [bam
Mo, & of the AGM Motice, relating o the proposed preferential issue of up to 18,90 410 (Eightean
Lakh Ninaty Thouzand Four Hundred and Ten) Convertble Waranls 1o parsons belongng o e
Pramotar and Promater Grop categony Accordingly, the axisting PoirtMos. 3, 4, 9and 17 ofthe
Explanaiory Stabement i [bam No. 6 shall stand substiiuted in the manner set out in e detailed
Comigandur,

The Cargendum has been sant through edeclronic mode fo thase Membars whoss e-mail
andresses ane regasered with the Company | Depository Participants. and the despaich was
compledad on 24° Saptamber, 2026.

Tha detailed Cosganduem is availabls on the wabside af the Company al hlips.s
www shahfoods, co.in Moficesicoveding-gormgentdum-notice-signed pdf and on the website of
BSE Limiled al hitps:iwiww b2eindia, comimi-dalaicerpliing dilachLivar2Sead a1 Fd-4055-
bfed-TFidainfish pdf

This Cormigendum shal o an inkegrad partof tha AGM Nofice and shal ba read tagathar withit
In e event of arry incanssiency batwesen tha AGM Mobios and this Comgendurm i refation b fhe
matlers spacifically modifiad harain, be pravisians of this Cormgendum shall prevail,

Al ather contents of the AGK Matice, including the procasses, noles and instructions refating to
athending the AGM through VOOAWM, remate; e=-wating and ewoling during the AGK, shall
remain unchangad. There Is no charge in the remoda a-veling panod, fie Cut-alf Daba ar te
procedise for paricpaton n the AGM,

Members are requasted ioteke note of the above.

For and on behalf of Bhah Foods Limited

Sdt

Yishal Jha

Placa: Ahmecahad Campany Secretary & Compliance Offices
Dake: 24 09 2026 Menbarship Mo ARDZD

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

E!_-_ RELEVANT PARTICULARS
1. | Name of the corporate debtor along | Log 9 Materials Scientific Pvt Ltd
" | with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433
2. | Address of the registered office #9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo
Ltd, Jakkur Layout, Bangalore, Karataka, India — 560 092

3. | URL of website NA
4 Details of place where majority of  |#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo
" | fixed assets are located Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092
5. | Installed capacity of main products/ {250 MWh battery production capacity and50 MWh cell
services production capacity
6. | Quantity and value of main products/ | Turnover: INR52.42 Crore in FY 2024-25.
|| services sold in last financial year
7. | Number of employees/ workmen Nil
g. | Further details including last available | Detailed Financials and List of Creditors can be obtained

financial statements (with schedules) |by mailing atcirp.log9materials@gmail.com
of two years, lists of creditors are
available at URL:

Eligibility for resolution applicants | 1.In case of Companies, Individuals, LLPs and

9. [under section 25(2)(h) of the Code | Consortiums Minimum Networth of Rs.10 Crore OR
is available at URL: 2. In case of Asset Reconstruction company /NBFCs
Minimum Asset Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)

10, | Last date for receipt of expression of |11-10-2026

| interest
11 Date of issue of provisional list of 21-10-2026
| prospective resolution applicants
12| Last date for submission of objections | 23-10-2026
___|to provisional list
13 Date of issue of final list of prospec- | 25-10-2026
"| tive resolution applicants
Date of issue of information memo- | 26-10-2026
14| randum, evaluation matrix and
request for resolution plans to

|| prospective resolution applicants
15. | Lastdate for submission of resolu- | 26-11-2026

tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com
Expression of Interest
CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
Date: 26-09-2026 IBBI Registration No.: IBBIIPA-001/IP-P01445/2018-2019/12137
Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS5 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL FUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE") AND NATIOMAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER [I OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (I3SUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

. Electromech Infraprojects Ltd.

iPlease scan thiz DR Coda
fo viaw the Draft Bed Herring
Prospectus and the Drafl

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company wasoriginally incorporaled as 'Electramech Infraprojects Private Limited', as a privats imited company under the provisions of Campanies Acl, 1258 pursuant 1o acertificate of incorporation dated November 1, 2013 issuad by Registrar of
Companies, Maharashtra al Mumbai, Therealler, our Company was converted into a public bmited company pursuant to a board resolution dated January 11, 2025, and a special resolubion passed by our Shareholders in an extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed (o ‘Electromech Infraprogects Limited'. A fresh cerificate of incorporation dated October 13, 2025, consequent upon conversion ko a public mited company was issued
oy the Regisirar of Companies, Central Regestration Centre. Our Company’s Corparate identity Number is Z02530MH201IPLC249780, Fordetsils inmelation fo the changes in the Begiziered Office of our Company, see "Hisfory and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Hemring Prospecius dated September 23, 2026 ("DRHP™).
Registered Office; 401/402, 4th Floor, Ongin, Plot No. 108, Near Bhakti Bhavan, Sindhi Society, Chembor - 400071, Mumbai, Maharashtra, India.
Tel: +31 B&310 BB132; Website: htipsielectromech-infra.com; Contact Person: Hi Tiwan, Company Secrefary & Compliance Officer;
E-mail: cs@aleciromech-infracom; Corporate Identity Number: U28253MH20H IPLC 248760,

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROQUECTS LIMITED ("COMPANY™ OR “ISSUER") FOR CASH AT A PRICE OF < [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) [“OFFER PRICE") AGGREGATING UP TO ¥ [#] LAKHS COMPRISING AFRESH ISSUE OF UP TO[«] EQGUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING
UPTO¥ 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE™} AND AN OFFER FOR SALE OF UP TO £,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF T 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ S EACH AGGREGATING UP TO ¥ [#] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO 5,25,000 EQUITY SHARES OF FACE VALUE OF T 5EACH AGGREGATING UP TO T [#]
LAKHS BY AIG DIRECT LLC ("THE SELLING SHAREHOLDER" OR "SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES™ AND SUCH OFFER, THE “OFFER
FOR SALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER™). THE OFFER SHALL CONSTITUTE [»]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATINGUP TO T [«] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT"™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED, THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS,

THE FACE VALUE OF THE EQUITY SHARES IS T 5 EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY
CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND MUMBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID! OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
("NSE", AND TOGETHER WITH BSE, THE“STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVEWEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

In case of any revision 1o the Price Band, the Bid' Offer Pariod will be extendad by at least theee additional Working ays fallowing such revision of the Price Band, subject 1o the Bid! Offer Penod not exceading 10 Working Days, In cases of forca maleura
Danking strike or similar unforezeen circumstances, our Company, in consultation with the Book Running Lead Manager. for reasons to be recorded in writing, axtend the Badl Offer Period for a minimum of one Working Day, subject to'tha Bid! Offer Parioad
not exceeding 10 Working Days. Any rewvision in the Price Band and the revisad Bid! Offer Period, if applicable, will be widaly dissaminated by nofification to the Stock Exchanges, by issuing a public notice, and atso by indicating the change on the
respectivawabsites oftha Book Running Lead Managerand at the terminals of the Syndicata Members and by intimation to Seif-Cartified Syndicate Banks (*SCSBs"), other Designatad intermadiaries and tha Sponsor Banks, as applicabla.

This is &n Offer in terms of Rule 19(2){b) of the SCRR read with Reguiation 31 of the SEBI ICOR Regulations. This Cffer is being made thraugh the Book Building Process in compliance with Regulation 6( 1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 509 of the Net Offer shall be available for allocation on a proportionate basis to Quakfied Instilutional Buyers (“QIBs", and such portion, the “QIB Portion"), Our Company. in consuliation with the Book
Rumning Lead Manager, aliocate up fo 80% of the QIB Portion o Anchar Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (*Anchor Investor Portion"), out of which 40% sha#f be avalable for sliocation as follows: (1)
33.33% shall be available for allocation to domestic Mutual Funds, and (il) 8.67% for life insurance companies and pension funds, subject fo valid Bids being recenved from domestic Mutual Funds, Life Insurance Companies and Pension Funds at or above
the Anchor Investor Allocation Price. In the event of under-subscriplion or non-allocation in the Anchor Investor Portion. the balance Equity Shares shall be added 1o the Net QIB Portion. Further, 5% of the Net QIB Portion shall be avaitable for allocalion on
aproportionate basis io Mulual Funds anly and the remainder of the Nel QIB Portion shall be availabbe for allocation an a proporlionate basis to all QiBs (ather than Anchar Investars) including Mutual Funds, subject 1o valid Bids being recaived at or abaove
the Offer Price. However, if the-aggregate demand from Mubeal Funds is less than 3% of the Net QIB Portion, the balanca Equity Shares availabbe for allocation in the Mutual Fund Portion will be added 1o the remalning QIB Portion for proportionate
allocaton io (iBs. Further, not lese than 15% of the ket Offer shall be available for allocaton to Mon-institutional Bidders such that: (a) one-third of the paricn available to Non-institutional Bidders, shafl ba reserved far Bidders with appiication size of more
than ¥ 2 iakhs and upto T 101akhs and (b) two-thirds of the porfion availabie io Mon-institutional Bidders, shadl be reserved for Bidders with an applicaton size of more than € 10 lakhs, provided that the unsubscribed porfion in either of such sub-categaories
may be allocated (o Bidders in the olher sub-categary of Non-Institutional Bidders, subject to valid Bids baing received at or above the Offer Price and not less than 35% of the Net Offar shall be available for alocation to Relad Individual Bidder (“RIBs™) in
accordance with SEBI ICOR Regulations, subect to valid Bids being recaved at or above the Offer Price. All Bidders, athar than Anchor Investors, are requered to mandatonly ulllise the Application Supported by Biocked Amount (“ASBA™) process by
providing details of thair respactve bank account {inchuding UP1 IDNn case of UPI Biddars) which will be blocked by the SC5Bs or the Sponsar Bank(s) as applicable, toparticipate in the Offer. Anchor Irmaestors ara not permitted to paicipata in the Anchor
Investar Portion through the ASBA process, For details, sea "Offer Procedure” on page 456 of the Draft Red Herring Prospectus

This public announcement is being made in compliance with of Kegulation 26{2) of the SEBI ICLR Regulations te inform the public that our Lompany is proposing, subpect to applicable statutory and regulatory requiremenis, receipt of requisite approvais,
markei conditions and ather considerafions, o underiake initial public offering of its Equity-Shares pursuani to the Offer and has filed the Drafi Red Heming Prospecius ("DRHP™Y and the Drafi Abridged Prospechus each dated Septermber 23, 2026 with the
SEB! and the Stock Exchanges. Pursuant to Regulation 26{1) of the SEBI ICOR Regulations, the DRHP filed with SEB| shall be made available to the public for comments, o any, fora perod of at least 21 days, from the date of publicabon of thes public
announcement in accordance with Regulation 26{2) of the SEBI ICDR Regulstions by hasting il on the websites of SEBI at www.sebi.govin, the Stock Exchanges |.e,, BSE al www.bseindia.com, NSE al www.nseindia.com, website of the Company al
hitps:istectromech-infra.com and the websile of the Book Running Lead Manager to the Offeri.e. Arhant Capital Markels Limited al www arihantcapital.com ("BRLM"). Qur Company hereby invites the members of the public o give comments on the
DRHP filed with SEB| and the Stock Exchanges with respect lodisclosures made in the DRHP. The public is requasted to send a copy of the comments sent to SEBI. to the Company Secretaryand Compliance Officer of our Company and the BRLM at thes
respaciive addresses mentioned haremn, All comments must be received by SEBI, the Company andior the:BRLM andfor the Company Secratary and Compliance Officer of cur Company in retaton o the Offer on or befare 5:00 p.m. on the 2151 day from
the aforasald date of publication of this public announcement in actordance with Ragutaton 26(2) of the SEBIHICDR Regulatons,

Investmenis in equity and equity-retsted securities involves a degresof risk and bidders should notimvest any funds inthe Dffer undess they can afiond o ake the risk oflosing their enfire invesiment. Bidders are adwsed fo read the risk faciors carafully
before taking aninvestment decision In the Cifer, For faking an mvestment decision, bidders must rely on thelr own examination of our Company and the Offer, including the rsks involved, The Equity Shares mthe Offer have not been recommsended or
approved by SEBI, mor does SEBI guarantee the accuracy or adequacy of the contents of the DRHF. Specific attention of the bidders is invited to "Risk Factors™on page 31 of the DEHF.

Any decsion fo invest in the Equity Shares described in the DRHP may only be made after the red herring prospectus [“RHP") has been filed with the RoC and must be made solsly on the basis of such RHP as there may be malenal changesin the RHP
from the DRHP. The Equity Shares, when offered, through the RHP, are proposad tobe listed on the Stock Exchanges.

The liabdlity of the mambers of our Company s imited by shares. For datails of the main objects of our Company as contained in s Mamorandurm of Assodiation, see “History and Certain Corporate Matters™ on page 264 of the DRHP,

For details of the shane capital and capital structure of our Camipany and the namas of the signatories 1o the Memarandurm of Assoczation and the number of shares of our Comgany subscribad by them, see “Capital Structure” on page 105 of the DRHP,

BOOK RUMNING LEAD MANAGER | REGISTRAR TO THE OFFER

Arihant Cap'tal &}

e R T i i ||
Arihant Capital Markets Limited Bigshare Services Private Limited
1011, Solitaire Corporate Park, Bidg No-10, 15l Floor, Guru Hargovindl Road, Chakala, Andher (East), 56-2, 6th Floor, Pinnacla Business Park, Next ta Ahura Centre, Mahakali Caves Road, Andher| (East)
Murmbai - 400 093, Telephone: +81 22 4225 4300, E-mail; mbd@anhantcapial.com; Mumbai - 400093, Maharashira. india. Telephone: +51-22-6263 B200; Email; ipo@bigshareonline.com
Investor grievance e-mail: mbd@anhanicapital. com: Website: www.arihanicapital com Investor grievance emall: investonfibigshareonline com, Website: www bigshareonline com
Contact Parson: Amol Kshirsagar (Satizh Kumar Padmanabhan; SEBI Registration No.: INMODDO0 11070 Contact Person: Babu Faphae! ©.; SEBI Registration Mo.: INFDDOD01 285

All capitalized terms used herein and not specifically defined shall have the same meaning a3 ascribed fo them in the DRHP
For ELECTROMECH INFRAPROJECTS LIMITED
On behalf of the Bosrd of Directors

Sdl-
Place : Murnbai, Maharashtra Iti Tiwari
Date : Seplember 25, 2026 Company Secratary and Campliance Officer

ELECTROMECH INFRAPROJECTS LIMITED is progosing, subseci to applicable siafutony and reguiatony requirements, recespt of requisite approvals, market conditions:and other considerations, o underake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEB| and Stock Exchanges. The DRHF along with the Draft Abridged Prospecius shall be available on the website of SEBI a1 www.s2bl.govin, websites of the Stock Exchanges (., BSE at
www bsaindia.com and NSE at www.nseindia.com and is availabée on website of the company e, hips:ieledromech-infra com, websile of the BRELM, 1.e. Arhant Capifal Markets Limited at www.anhantcapital.com, Potential mvestors should nole that
nvestment in equily shares swotves a high degree of risk and lor delass relating to such risks. please sse the seclion enlifled “Risk Factors " on page 31 of the DRHP and the details se out in the RHP, when fled. Polential investons should nod rely on the
DRHP filed with SEB| for making any Investment decision,

The Equity Shares offered in the Offer have not been and will not be regisiered under the LS. Securities Act or any state securities [aws in the United States, and unless so reqestered, may not be offered or sold within the United States, except pursuant to
an exemplion from, or in & ransaction not subsect to, the registration requirements of the U5, Securities Act and in accordance with any apolicable U5, stale secunties laws. Accordmgly, the Equity Shares are being offerad and sobd autside the: United
States in ‘offshore ransactions’ in reliance on Regulation S under the U5, Securities Act and the apphcable laws of the urisdictions where such offers and sakes are made. The Equity Shares have not besn and will nol be registered. listed or otherwise
qualified in amy other jurisdiction outside India and may not be offared or sold, and Bide may not ba made by persons in any such jurisdiction, except in comp@ance with the applhcable laws of sach junsdiction,

@ . . ' . . ' . . Ahmedabad
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A Comdaued Irous uresiams paps T
Category FI'S/BANK'S MFS IC'S NBFC'S AIF FPCFII Others Total The Eqar_d of Directors of the EDH‘I[]EI‘IW on Septe mherl 24,2026, has ta-‘rgen on record the Basis of .F.”D’[IT‘IEJ‘II of I'I:quitll_.r Shares as 3pprnv&d by
0B 1:34:000 : ) 11.34.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Aliotment to Market Maker who have bid at Issue Price of # 37/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 3,00,000 Equity shares. The tatal number of shares allotted Inthis

been forwarded to the emall ids and/or address of the Applicants as registered with the depositories,/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before

categoryis 3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under: Eﬁptlemherrifll. 2026 andl payment to non-syndicate brokers has been issued on or before Stlaﬂtﬁmher 29, 2026. In case the same is not
o ot Shares T Total No_ ot No_of Eauily Aation ot 1 received within two working days, investors may contact at the addres_s given-below. The equity shares allotted to the successful ailuttegs
St.no | applied for applications | % to total | Shares applied in| % to total | Shares Allotted | allattees 1o Total No. of shares have been uploaded on September 25, 2026 for credit into the respective beneficiary accounts subject to validation of the account details
| (Category wise) received each category per Applicant applicants MDERIMiniN] with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3.00,000 1 100.00 3,00.000 100 3.00,000 1:1 3,00,000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026
TOTAL 100.00 3,00,000 100.00 | 3,00,000 |

6) Allocation to Anchor Investors (Afler Rejections & Withdrawal): The Basis of Allotmant to Anchor Investors whio have bid at Issue Price of ¥ 37/- per Equity Shares or above,

was finalized in consultation with B3E. The category was subscribed by 1.01 times L. for 17.10.000 Equity shares. The total number of shares aflofted in this calegory 15 | The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under;

(INVESTORS PLEASE NOTE )

(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

NBFL'S

L‘railgl:lrh‘ FI'S/BANK'S MFS IC'S
Anchor

AIF FPC/FII Others Total addressed to the Registrar to the Issue quoting full name of the First! Sole applicants, serial number of the Bid cum Application Form, number
: 17,01,000 - 17,01,000 of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below;

MUFG INTIME INDIA PRIVATE LIMITED:

Tel. Number: +91 810 511 4949;
(.) M U FG Contact Person: Shantl Gopalkrishnan

(Formarly known as Link Intime India Private Limited)
SEBI Registration Number: [NRODOO04058;
Address: C 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai 400 083, India;

Email Id: vivekanand smelpo@in.mpms.mulg.com;

Website; www linkintime. co.in;
CIN: UGT190MH1999PTC 118268,

Investors Grievance Id: yivekanand smeipo@inmpms.mufg,com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited
sd/-

Nirav Bharathhai Patel
Chairman & Managing Director

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Abmedabad. The Prospectus is available on the website of SEBI al www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled "Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States or to, or for the account or benefit of,
"L'LF 5. persons” (as defined in the Begulation 5 under the Securities Act), excepl pursuant to an exemption from, or in a transaction not subject to the registration requirements of the Securities Act of 1933,
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Incian Bank, a leading Public Sector
Bank, has floated an RFP for Supply,
Implementation, Integration and
Maintenance of Enterprise Artificial
Inleligence (Al) Platform

Interested parties may refer Bank's
Website; hitps:/f'www indianbank
bank.intenders! & Gal portal for
details.

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Mr. Shapath - 3,
5. G Highway, Bodakdey, Ahmedabad - 380054, Gujarat, India
CIN: L27200GJ19B2PLCO0S071 | Telephone Ne: +91-6355582651

Emall: shahfoods ahmadabadi@gmail.com | Website Address: www.shahfoods.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has referenca 1o tha Nofice daled B Saplamber, 5126 (*AGM Notice™) convanang fha 447
Annual Ganeral Meeling ("AGM") of Shah Foods Limitad [ The Company”), scheduled ks be hald
an Wadnesday, 30° Seplembar, 2026 al 03-00 PM. (I5T) through Video Canferencing | Other

Audio-Visual Maang "WCIOAYMT), which has been circulated o fhe Members of the Company
This Corigandum & being sseed to inform the Membars of cerain modifications to the
Euxplanatary Statement pursuant b Sachion 102 of the Companies Act, 2013, i respect of Hem
Mo B of the AGA Mobios. ralating 3 the praposed preferential issue of up 1o 18,890,410 [ Eighleen
Lakh Ninaly Thousand Four Hundred and Ten) Converbble Warrants o persons beleaging ta the
Promeder and Promater Graup cateqony, Accordinghy, the exising Pomd Mos, 3. 4,9 and 17 of the
Explanatory Statement o ltem No. & shall stand substituled w ihe manner set out n the detailed
Comigandum

The Comgendum has been sent through eecironic mode to those Members whose 2-mail
addrasses are registerad with the Company ¢ Depository Paricipants, and the despatch was
completed on 24" September, 2026

The detaled’ Cormigendum is-availablé on the websde of the Company al hlipsil!
warw shanfoods o in /Nolices/covenng-comgendum-nedice-sionad.pal and on the website of
85E Limited af hilps:iwwa bsaindia comixm- ‘carphling'Aftachlive 729 8d 1511 7d-4 0495
This Carrigendum shall form an integral pard of the AGKW Nobice and shall be read fogether with |
Inthe event of any inconsistency bebwaen the AlzM Matioe and this Comgendum in relation o the
maliers specifically modified heremn, the provisions of fhis Comigendum shak prevail

All olher contents of the AGM Notice, includng the processes, noles ard nstruclions relating 1o
attending the AGM through VLEDRYM, remote e-voling and e-wofing during the AGM. shall
remain unchanged. There is no change in the remate e-voiing penod, the Cul-of Dete or the
procedure for participation in the AGM

hbambers are requesbad o ke nole of the above

Farand on bahall of Shah Foods Limiad

adi-

Vishal Jha

Place: Ahmedlabad Company Secretary & Compiance Officer
Data: 24 092025 Membership Mo, AB0210

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS
1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd
" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

2. | Address of the registered office #9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

3. | URL of website NA

Details of place where majority of  |#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

fixed assets are located Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

5. | Installed capacity of main products/ {250 MWh battery production capacity and50 MWh cell

services production capacity

6. | Quantity and value of main products/ | Turnover: INR52.42 Crore in FY 2024-25.

services sold in last financial year

7. | Number of employees/ workmen Nil

g | Further details including last available |Detailed Financials and List of Creditors can be obtained
financial statements (with schedules) |by mailing atcirp.log9materials@gmail.com

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants | 1.In case of Companies, Individuals, LLPs and

9. | under section 25(2)(h) of the Code | Consortiums Minimum Networth of Rs.10 Crore OR

is available at URL: 2. In case of Asset Reconstruction company /NBFCs

Minimum Asset Under Management of Rs. 100 Cr

(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026

| interest

11 Date of issue of provisional list of 21-10-2026

prospective resolution applicants

19 | Last date for submission of objections | 23-10-2026

to provisional list

13 Date of issue of final list of prospec- | 25-10-2026

| tive resolution applicants

Date of issue of information memo- | 26-10-2026

14, | randum, evaluation matrix and

request for resolution plans to

prospective resolution applicants

15.| Lastdate for submission of resolu- |26-11-2026

tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com
Expression of Interest
CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
Date: 26-09-2026 IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

‘ Electromech Infraprojects Ltd.

io view the Draft Red Herring
Prospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company was originally incorporated as ‘Electromech Infraprajects Private Limited', as a private imited company under the provisions of Companies Act, 1956 pursuant to a cerfificate of incorporation dated November 1, 2013, issued by Registrar of
Companies. Maharashira at Mumbai. Thereafier, our Company was converted into a public imited company pursuant foa beard reselution dated January 11, 2025, and a special resolution passed by our Shareholders inan extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprojects Limited'. A fresh cerfificate ofincorporation dated October 13, 2025, conseguent upon conversion to a public limited company was issued
by the Registrar of Companies, Central Ragistration Centre. Our Company's Corporate identity Number is U28253MH2013PLC 248760, For details in relation 1o the changes in the Registered Office of our Company, see "History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registered Office: 401/402, 4th Floar, Origin, Plot No. 108, Near Bhakh Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +91 B6910 88132; Website: hitps-Velectromech-infra.com; Contact Person; Ifi Trwari, Company Secretary & Compliance Officer;
E-mail: csi@electromech-infra.com; Corporate Identity Number: U29253MH2013PLC248750.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF T [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [#] LAKHS COMPRISING AFRESHISSUE OF UP TO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UP TO 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [=] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACHAGGREGATING UP TO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO §,25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [#]
LAKHS BY AIG DIRECT LLC ("THE SELLING SHAREHOLDER" OR “SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES" AND SUCH OFFER, THE “OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"™). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T [»] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPOC PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1357, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE |5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY
CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND MUMEBAI EDITION OF [], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER]), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED]), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
(“NSE",AND TOGETHER WITHBSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

Incase of any revision Lo the Price Band, the Bid! Offer Period will be extended by at least three additional Warking Days following such revision of the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeurs,
banking strike or similar unforeseen circumstanceas, our Company, in consultation with the Book Running Lead Manager, for reasons to be recorded in writing, extend the Bid! Offer Period for aminimum of one Working Day; subject to the Bid/ Offer Period
not exceading 10 Working Days. Any revisian in the Price Band and the revised Bid' Offer Pericd, i applicable, will be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation o Self-Certified Syndicate Banks (*SCSBs"}, other Designated Intermediaries and the Sponsor Banks, as applicable.

This is an Offer in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBIICDR Regulations. This Offer is being made through the Book Building Process in compéiance with Regulation 6(1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 50% of the Nei Offer shall be available for allocation on a proporiionate basis to Qualified Insfitutional Buyers (“QIBs", and such portion, the *QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 80% of the QIB Porbion to Anchor Investors on a discrefionary basis in accordance with the SEB! ICDR Regulations ("Anchor Investor Portion™), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation lo domestic Mutual Funds, and (it) .67 % for e insurance companies and penssan funds, subject 1o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pension Funds al or above
the Anchor Investor Allocation Price. Inthe event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Porion, Further, 5% of tha Net QIB Portion shail be avaitabla for allocation on
a proporticnate basis to Mutual Funds only and the remainder of the Net Q1B Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject fo valid Bids being received at orabove
the Offer Price. However, if the aggragate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added 1o the remaining QIB Partion for proportionale
allocation to (iBs. Further, not less than 15% of the Net Offer shall be available for allecation to Non-Instituticnal Bidders such that: (a) on-third of the portion available to Non-Institutional Bidders, shall be reservedfor Bidders with application size of more
than< 2 lakhs and up to ¥ 10 lakhs and (b} fwo-thirds of the porfion available to Non-Institufional Bidders, shall be reserved for Bidders with an application size of more than €10 lakhs, provided that the unsubscribed portion in efther of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Insfitutional Bidders; subject to valid Bids being received at or above the Offer Price and not less than 35% of the Net Offer shall be available for allocation to Retail Individual Bidder (“RIBs") in
accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Ofier Price. All Bidders, other than Anchor Investars, are required to mandatorily utilise the Application Supported by Blocked Amount {"ASBA") process by
providing details of their respective bank account (Including UPTID in case of UP1 Bidders) which will be blecked by the SCSBs or the Sponsor Bank(s) as apphicable, to participate in the Offer. Anchor Inveslors are nol permitted to participale in the Anchar
Investar Partion through the ASBA process. For details, see “Offer Procedure™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market condibons and other considerations, o underake initial public offering of its Equity Shares pursuant to the Offer and has filed the Draft Red Herning Prospectus ("DRHP") and the Drafl Abridged Prospecius each dated Seplember 23, 2026 with the
SEBI and the Stock Exchanges. Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall ba made available to the public for comments, if any, for a period of at least 21 days. from the date of publication of this public
announcemént in accosdance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sabi.gov.in, the Stock Exchanges i.e,, BSE at www bseindia.com, NSE af www.nseindia.com, website of the Company ai
https:/lefectromech-infra.com and the website of the Book Running Lead Manager to the Offer i.e, Anhant Capital Markets Limited at www.anhantcapital.com ("BRLM®). Our Company hereby invites the members of the public fo give comments an the
DRHP Red with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public Is requested lo send a copy of the comments sent to SEBI, 1o the Company Secretary and Compliance Officer of our Company and the BRLM 3l their
respective addresses mentioned herein, AN commenis must be received by SEBI. the Company andfor the BRLM and/or the Company Secrefary and Compliance Officer of cur Company in refation to the Offer on or before 5:.00 p.m. on the 215t day from
the aforesaid date of publication of this public announcement in accordance with Requlation 26{2) of the SEBI ICDR Requiations.

Investments in.equity ard equity-related securities invelves.a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to tlake the risk of losing their entire invesimen!. Bidders are advised to read the risk factors carefully
before taking an investmant dacision in the Offer, For taking an invastment decision, biddars must raly on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommanded or
approved by SEBI, nordoes SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red hetring prospectus ("RHP") has bean filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
fram the DRHP. The Equity Shares, whan offered, through the RHP, are proposed to be listed an the Stock Exchanges
The liabity of the members of our Company is limited by shares. Fordetails of the main objects of our Company as contained inits Memorandum of Association, see " History and Cerfain Corporate Matters™ on page 284 of the DRHP.

Fardetails of the share capital and capital siructure of our Company and the names of the signatonies to the Memorandum of Associabion and the number of shares of our Company subscribed by them, sée " Capital Structure” on page 105 afthe DRHP,

' BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
Arnhant {:r_:pT!'gl e)
Arihant Capital Markets Limited Bigshare Services Private Limited
1011, Solitaire Corporate Park, Bldg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andher (East), 56-2, Bth Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road. Andherl (East)
Mumbai - 400 093. Telephone: +81 22 4225 2800, E-mail: mbd@arihanicapital com; Mumbai — 400093, Maharashtra, India. Telephone: +01-22-6263 8200; Email; ipo@bigshareonling. com
Investor grievance e-mail: mbd@arihanicapital com: Website: www.arhantcapial.com Investor grievance emall: investor@begshareoniine. com; Website: www bigshareantine.com
Contact Person: Amal Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOO0 11070 Contact Parson: Babu Raphael C.; SEBI Registration No.: INROD0001385

All capitalzed terms used hereinand not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For ELECTROMECH INFRAPROJECTS LIMITED
Chn behalf of the Board of Direciors

Sdi-
Place : Mumbai, Maharashtra iti Tiwari
Date | September 25, 2026 Company Secretary and Comphance Officer

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subsect lo applicable statutory and regulatory requirements, receipl of requisile approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges, The DRHP along with the Draft Abrdged Prospectus shall be available on the website of SEBI at www.sebi govin, websites of the Stock Exchanges i.e., BSE at
www bseindia.com and NSE al www.nseindia com and is available on websile of the company i.e. hitps:lelectromech-infra.com, websita of the BELM, i.e. Arhant Capital Markets Limied at www. arihanicapital com. Potential investors should note thal
investment in equity shares invalves a high degree of risk and for details refating o such risks, please see the section enlitled “Risk Factors "on page 31 o the DRHP and the details set cutin the RHP. when filed. Potential inviestars should not rely on the
DRHP filed with SEBI for making any investment decision,

The Equity Shares offerad in the Offer have not been and wilf not be registered under the LS. Securities Act or any state sacurities laws in the United States, and unless so registered, may not be offered or soid within the Linited States, except pursuant to
an exemption from, or in 2 transaclion nol subject o, the registration requirements of the U.S. Securilies Act and in accordance with any applicable LS. state securities laws. Accordingly, the Equity Shares are being offered and soid outside the United
States in ‘offshare transactions' in refiance on Regulation S under the U.5. Securifies Act and the applicable laws of the junsdictions where such offers and sales are made. The Equity Shares have notbeen and will not b registerad, ksted or otherwise
qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except mcompliance with the applicable laws of such jurisdiction.
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Category FI'S/BANK'S MF'S IC'S

NBFC'S

AIF FPC/FII Others Total

QI8 = -

BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

11,34,000 - = 11,34.000

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of 37/~ per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 3,00, 000 Equity shares. The total number of shares aliotted inthis
category s 3,00,000 Equity Shares, The categary wise details of the Basis of Allotment are as under; '

been farwarded to the email ids and/or address of the Applicants as registered with the depositories/as filled in the application form. Further
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before
September 24, 2026 and payment to non-syndicate brokers has been issued on or before September 25, 2026. In case the same is not

recelved within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees

No. of Sha Number of No. ol No. of Equil n of g h g A i :
Snihe aﬂ;::d ,f mﬁ:’m,m % 1o total shﬂfap';,:d in % to totat Sh:,:; EEuL:u ﬂﬂ::::ﬂum T::::;;inﬁamﬁs have been uploaded on September 25, 2026 for credit into the respective beneficiary accounts subject to validation of the account details
(Category wise) received each calegory per Applicant applicants with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3,00,000 | 100.00 3,00.000 100 3,00,000 1:1 3,00,000 received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00,000 100.00 3,00,000

6) Allocation lo Anchor Investors (Alter Rejections & Withdrawal): The Basis of Allatment to Anchor Invastors wha have bid at 1ssue Price of 2 37/- per Equity Shares or above,
was finalized in consulation with BSE, The category was subscribed by 1.01 times i.e. for 17.10,000 Equity shares, The tofal number of shares aflotted in this category is
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under:

(INVESTORS PLEASE NOTE )

The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
(Formerty known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

Category FI'S/BANK'S MFS IC'S

NBFC'S

AlF FPC/FI Others Tatal

addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number

Anchor - -

- 17.01.000 = 17,041,000

of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED;

Tel. Number: +91 810 811 49449;
Contact Person: Shanti Gopalknshnan

(®) MUFG

(Formarly known as Link Intime India Private Limited)
SEBI Registration Number: [NRDOODO4058;
Address: C 101, 247 Park. Lal Bahadur Shastrl Marg, Vikhroll (West), Mumbal 400 083, India;

Email Id: vivekanand, smeipo@in, mpms. mufg.com:
Investors Grievance Id: vivekanand smeipoddinmpms.mufa.com:

Website: www linkintime.co_in;
CIN: UB7190MH1999PTC 118368,

The Board of Directors of the Company on September 24, 2026, has taken on record the Basis of Allotment of Equity Shares as approved E}j.f-ﬁ

Dale: Seplember 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited

sd/

Niraw Bharatbhai Patel

Chairman & Managing Directo

r

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospecius with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport. com; Investors should note that investment in Equity Shares involves a high degree of risk, For details, investors shall refer to and rely on the Prospectus including the section titled "Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law In United States and may not be Issued or sold within the United States or to, or for the account or benefit of,
I:LP.S. persons” (as definedin the Regulation 5 under the Securities Act), except pursuant to an exemption from, orin atransaction not subject to the registration requirements of the Securities Act of 1933,

-

L GE Lo & Indian Bank

Corporate Office, Chanmal

Indian Bank, a leading Public Sector
Bank, has floated an RFF for Supply,
Implementation, Integration and
Maintenance of Enterprise Arificial
Intelligence (Al) Platform.

Interested parties may rafar Bank's

Website: hitps:/lwew indianbank.
bank.inftenders! & GeM portal for
delails,

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Nr. Shapath - 3,
5. G. Highway, Bodakoey, Ahmadabad - 380054, Gufarat, ndia
CIN: L27 20061 $82PLCOGS071 | Telephone No: +91-6353562631

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
Thig has reference to the Motice dated B Saptembes, 2026 ("AGM Notice™) convenang the 44
Annual General Meeting (*AGM") of Shah Foods Limited [The Company™), scheduled b be hald

an Wednesday, 30° Saplember, 2026 al 03:00 PM. {IST) through Video Conferencng | Other
Alidio-Visual Means {"WVCIOAVMT), which has baen croulated i the Members of the Company

This Corngendum & being issued o inform the Members of cartain modifications to. the
Explanatory Siatement pursuant i Sectian 102 of the Companies Act, 2013, In rezpect of Hem
Mo 8 of the AGA Naobice, relating b0 the:praposed preferential issue of up 1018,90,410 (Eightean
Lakh Minaly Thowsand Fowr Hundrad and Ten) Convertble Warrants 1o persons belenging ta the
Promoter and Promabar Geoup cateqory. Accordingly, the axisting Paint Mes. 3,4, %and 17 of ha
Explanatary Statamant ba [em Mo, § shall stand subsiiluted in the mannar sel oul in tha detalad
Carrigandum,

Tha Comgendum has been sent through eactronic mose to ihose Members whosza a-mail
addnasses are reqistenad with the Company ¢ Depository Paricipants, and the despatch was
cornplatad an 24" Saptember, 2026.

The detailed Corrigendurn i avallable on the website of the Company. al. hlips)!
warw shahfoods. oo in /Nolbcescovaniag-commgandum-nolice-signad.pol and on the websits of
BEE Limilad a hilps:/iwaw beaindia comiumi-dalaicarphiling' AHachl ve/T 286341 511 7d-4095-
bfe0-T{Eda? 250 pdd.

Thizs Carngandurm shall forn an inbegral part of the AGK Naofice and shall be read tagether with L
In the avant of any inconzistancy babwean tha AGM Nobice and this Comigendum in relation i the
matiers spacifically modified haren, the provisions of thes Carrigendum shad pravail.

All other contents of the AGM Notics, includng the processes, notes and instructions relating (o
attending the AGM through VCIOAWVM, remate e-voling and e-voting during the  AGM. zhall
remain unchanged. Thare s no changé in the ramota e-woting penod, the Cul-of Dale or the
procedurs far garlicipalion in theAGM.

Marnbers are requeshed o take note of the above.

For-and on behalf of Shah Foods Limited
Sdi-

Vishal Jha

Company Secratary & Complance Officer
Membership Mo AB0210

Place: &hmedzhad
Deate: 24 08 200

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS

1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd

" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karmnataka, India — 560 092

NA

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

250 MWh battery production capacity and50 MWh cell

production capacity

Turnover: INR52.42 Crore in FY 2024-25.

2. | Address of the registered office

3. | URL of website

Details of place where majority of

fixed assets are located

5. | Installed capacity of main products/

services

6. | Quantity and value of main products/

services sold in last financial year

7. | Number of employees/ workmen

g. | Further details including last available
financial statements (with schedules)

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants

9. | under section 25(2)(h) of the Code

is available at URL:

Nil
Detailed Financials and List of Creditors can be obtained
by mailing atcirp.log9materials@gmail.com

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs.10 Crore OR
2. In case of Asset Reconstruction company /NBFCs
Minimum Asset Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026
‘| interest
1 Date of issue of provisional list of 21-10-2026
"| prospective resolution applicants
19 | Last date for submission of objections | 23-10-2026
| toprovisional list |
13 Date of issue of final list of prospec- | 25-10-2026
| tive resolution applicants
Date of issue of information memo- | 26-10-2026
14, | randum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Lastdate for submission of resolu- | 26-11-2026
tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com

Expression of Interest

CA Neeraja Kartik

Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
For Log 9 Materials Scientific Private Limited in CIRP

Date: 26-09-2026
Place: Beng_]aluru

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDHA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

Electromech Infraprojects Ltd.

9

(Phease scan this QR Code
to view the Draft Red Heming
Prospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Our Company was originally incorporated as ‘Electromech Infraprojects Private Limited', as a private limiled company under the provisions of Companies Act, 1956 pursuant to a certificate of incorporation dated Nowvember 1, 2013, issued by Ragistrar of
Companies, Maharashira at Mumbai. Thereafter, our Company was converted into a publec imited company pursuant to a board resclution dated January 11, 2025, and a special resolution passed by our Shareholders in an extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprajects Limited'. Afresh cerbficate of incorporation dated October 13, 2025, consequent upon conversion to a public limited company was issued
by tha Registrar of Companies, Central Regisiration Centre. Our Company's Corporate idenfity Number is UZ9253MH2013PLC 240780, For details in relabon to the changes in the Registered Office of our Company, see "History and Certain Corporafe
Mattars - Changes in the Registered Dffice of our Company™on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registerad Office: 401/402, 4th Floor, Origin, Plot No. 108, Near Bhakli Bhavan, Sindhi Society, Chembur — 400071, Mumbal, Maharashira, India
Tel: +91 86510 88132, Website: hitps./felectromech-infra.com; Contact Person: Iti Tiwari, Company Secrelary & Compliance Officer;
E-mail: cai@electromech-infra.com. Corporate ldentity Number; UZ0253MH2013PLC244760,

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE [INCLUDING ASHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATINGUP TO ¥ [#] LAKHS COMPRISING A FRESH ISSUE OF UP TO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UPTOT 32,600 LAKHS BY OUR COMPANY ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACHAGGREGATING UP TO ¥ [»] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO 5.25,000 EQUITY SHARES OF FACE VALUE OF T 5 EACH AGGREGATING UP TO < [ ]
LAKHS BY AIG DIRECT LLC (“THE SELLING SHAREHOLDER" OR "SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE “OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"). THE OFFER SHALL CONSTITUTE [=]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATINGUP TO I [«] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [#] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER] AND ALL EDITIONS OF [e] (A WIDELY
CIRCULATED HIND! NATIONAL DAILY NEWSPAPER) AND MUMBAI EDITION OF [#], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED {"BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
("NSE", AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

In case of any revision to the Price Band, the Bud/ Offer Period will be extended by at least three-additional Working Days following such revision of the Price Band, subjact to the Bid/ Offer Peried not exceeding 10 Working Days. Incases of force majeure,
banking sirike or similar unforeseen circumstances, our Company, in consultation with the Book Running Lead Manager, for reasons fo be recorded in writing, extend the Bid! Offer Period for a minimum of one Working Day, subject to the Bid! Offer Period
nol excesding 10 Working Days. Any revision in the Price Band and the revised Bid' Offer Period, il apphicable, will be widely disseminated by notificabon lo the Stock Exchanges, by issuing & public nobce, and also by indicating the change on [he
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation 1o Self-Cerified Syndicate Banks {"SCSBs" ), other Designated Infermediaries and the Sponsor Banks, as applicable

This Is an Offer in terms of Rule 19{2)(b) of the SCRR read with Regulation 31 of the SEBI ICOR Regulations. This Offer is being made through the Book Building Process in compliance with Regulation 6(1) of the SEBI ICDR Regulations and through the
Book Bulkding Process wherein not more than 50% of the Net Offer shall be avalable for allocation on a proporfionate basis to Qualified Institutional Buyers (“QIBs", and such portion, the “QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 60% of the QIB Portion to Anchor Investars on a discrelionary basis in accordance with the SEBI ICDR Requlations (" Anchor Investor Portion™), aul of which 40% shall be available for allocation as follows: (i)
43.33% shaltbe available for allocation to domestic Mutual Funds, and (i) .67 % for life insurance companies and pensson funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds at or above
the Anchar Investor Allocation Price. In the event of under-subscription or non-allocation in the Anchor Investor Portton the balance Equity Shares shall be added to the Net Q1B Portion. Further, 5% of the Net QIB Portion shall be available for allocation an
a propartionate basks 1o Mutua! Funds anty and the remainder of the Net Q1B Portion shall be available for allacaton on a proportonate basis to all QIBs (alher than Anchor Investors) including Mutual Funds, subyect 1o valid Bids being received al or above
the Ofter Price. However, if the aggregate demand Trom Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares availlable for allocation in the Mutual Fund Portion will be added to the remaining QIE Portion for proportionate
allocation to QIBs. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Bidders such that: (a) one-third of the portian available to Non-Instituticnal Bidders, shall be resarved for Bidders with application size of more
than T 2 lakhs and up to ¥ 10 lakhs and (b) two-thirds of the portion avallable to Noa-Institutional Bidders, shall be reserved for Bidders with an application size of more than $10 lakhs, provided that the unsubscrbed portion in either of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Institutional Bidders, subject to valid Bids being received at or above the Offer Price and not less than 35% of the Net Offer shall be available for allocabon 1o Retal Individual Bidder (“RIBs™) in
accordance with SEBI ICDR Requlalions, subjecl to valid Bids baing racelved al or above the Offer Price. All Bidders, other than Anchaor Investars, are required to mandatarily utilise the Application Supported by Blocked Amount (“ASBA") process by
providing details of their respective bank account {(inciuding UP! 1D in case of UPI Bidders) which will be blocked by the 3C58s or the Sponsor Bank(s) as applicable. to paricipate in the Offer. Anchor Investors are not permitied to participate in the Anchor
Investar Portion through the ASBA process. For details, see “Offer Procedure ™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Regulatons to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
markel conditons and ather considerations, loundertake initial publc offering of its Equity Shares pursiant to the Offer and has filed the Draft Red Heming Prospectus ("DRHP }and the Drafl Abridged Prospectus each dated Seplember 23, 2026 with the
SEB! and the Stock Exchanges. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public
announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulatans by hosting it an the websites of SEB| at www.sebigov.in, the Stock Exchangesi.e., BSE at www,bseindia com, MSE at www.nseindia.com, website of the Company al
hittps:/fefectromech-infra.com and the website of the Book Running Lead Manageér to the Offer i.e. Arihant Capital Markets Limited at www anhanicapital. com ("BRLM®). Our Company héreby invites the members of the public 1o give comments an the
DRHP filed with SEBLand the Stock Exchanges with respect to disclosures made in the DRHP. Tha publicis requested to send a copy of the commants sentto SEBI, tothe Company Secretary and Compliance Officer of our Company and the ERLM at thair
respective addresses mentoned herein: All comments mus be recaeived by SEBI, the Company andfor the BRLM and/or the Company Secretary and Compliance Officer of our Company in retation to the Offer on or before 5:00 p-m. on the 21st day from
he aforesaid date of publicaton of this pubbc announcement in accordance with Regulation 26{2) of the SEBIICDR Reqgulations.

Investrents in equity and equity-related securifies involves a degree of nsk and bedders should not invest any funds in the Offer undess they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully
before taking an investment de<ssion in the Offer. For taking an investment decasion, bidders must rely on their own examination of our Company and the Offer, including the nsks invohved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor doas SEBI quarantee the accuracy of adequacy of the contenis of the DRHP. Specific attention of the bidders |s invited to “Risk Factors " on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red heming prospecius (“RHP") has been filed with the RoC and must be made sclely on the basis of such RHP as thera may be material changes in the RHP
from the DRHP, The Equity Shares, when offered, through the RHP, are proposed o be listed on the Stock Exchanges.

The liabfity of the members of our Company s limited by shares. For details of the main objects of our Company as contained inits Memorandum of Association, see “History and Certain Corporate Matters™ on page 284 of the DRHP.
Fordelails of the share capital and capital structure of our Company and the names of the signataries 1o the Memarandum of Association and the number of shares of our Company subscribad by therm, see " Capital Structure” on page 105 of tha DRHP,

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

Bigshare Services Private Limited

S6-2, Bih Floor, Pinnacle Business Park. Next fo Ahura Centre, Mahakall Caves Road, Andheri [East)
Mumbai - 400093, Maharashtra, India. Telephone: +91-22-6263 8200, Email! ipo@bigshareonline:com
Investor grievance emall; investor@bigshareoniine.com; Website: www. bigshareankine.com

Contact Person: Babu Raphael C.; SEBI Registration Mo.: INROO0D0O01385

Anhont_opitol

f il

Arihant Capital Markets Limited

1011, Solitaire Corporate Park, Bidg No-10, 15t Floor, Guru Hargovindji Road, Chakala, Andheri (East).
Mumbai - 400 093. Telephone: +31 22 4225 4800; E-mail: mbd{@arihantcapital.com;

Investor grievance e-mail: mbdi@arihantcapital.com; Website: www anhantcapial com

Contact Person: Amol Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOGI11070

All capitalized terms used herain and nol specifically defined shall have the same meaning as ascrbed 1o them inthe DRHP
For ELECTROMECH INFRAPROJECTS LIMITED
Cn behalf of the Board of Direclors
Sdi-
iti Tiwan
Company Secretary and Compliance COfficer

Place : Mumbai, Maharashtra
Date ; September 25, 2026

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisde approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges. The DRHP along with the Draft Abridged Prospectus shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges 1.e., BSE al
www.bseindia.com and NSE al www.nseindia.com and s aveitable on website of the company i.a. hitps:lelectromach-infra.com, wabsite of tha BRLM, i.e, Arihant Capital Markets Limétad at www.arihanicapital.com. Potantial investors should note that
investment in equity shares involves a high degree of risk and for detais relating o such risks, please see the section entitied “Risk Factors "on page 31 of the DRHP and the details set outin the RHP. when filed, Potential investars should not rely on the
DRHP fled with SEBI far making any investment décision

The Equity Shares offered in the Offer have not been and will not be registered under the LS. Securites Act or any state securities laws in the United States, and unless so registered, may naot be offered or sold within the Unlted States, except pursuant to
an exemption from, or in a iransaction not subject o, the registration requirements of the U5, Securlties Act and in accordance with any applicable U5, stale securities laws. Accordingly, the Equity Shares are being offered and sold oulside the United
States in ‘offshore transactions' in refiance'on Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, lsted or otherwise
qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may nat be made by persans in any such jurisdiction, exceptin compliance with the applicable Ews of such Jurisdiction.
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A Codiiaued Trous) pres) napn T
Category FIS/BANK'S MFS ic's NBFC'S AIF FPCFII Others Total The Eq ar_d of Directors of the Eumpaqy on Septe mherl 24, 2026, has ta-‘rgen on record the Basis of :Iﬂu.llﬂtrne nt of I'I:quitlg.r Shares as 3pprnv&d by
0B 1:34:000 : ) 11.34.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Aliotment to Market Maker who have bid at Issue Price of # 37/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times L.e. for 3,00,000 Equity shares. The tatal number of shares allotted Inthis

been forwarded to the emall ids and/or address of the Applicants as registered with the depositories,/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before

category is 3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under. Eﬂptlemdhﬂrﬂifk tﬁﬂﬁﬁ aﬂE ﬂaﬂment.tn nr;z-swdiﬂ ate ?rutkEﬁhhasd?jEEn issued I:Eml or hlt_a;ure S?gtﬁhmher Eflr, tﬁlﬂg? g: case the ?ﬁ}m; i?t not
- . » | received within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees
T H:;:::ﬁf ;;:H:h;::;:s % 1o total sh:;?fa';:];:, inl % 1o total 3::;:: :ﬂ:},‘ﬁ, .::::::;L Total No. of shares | | have been uploaded on September 25, 2026 for credit into the respective baneficiary accounts subject ta validation of the account details
| (Category wise) received each category per Applicant applicants MDERIEYMintn] with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3.00,000 1 100.00 3,00.000 100 2,00,000 11 3,00,000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00,000 100.00 | 3,00,000 |

6) Allocation to Anchor Investors (Afler Rejections & Withdrawal): The Basis of Allatmant to Anchor Investors whio have bid at Issue Price of ¥ 37/- per Equity Shares or above,

was finalized in consultation with B3E. The category was subscribed by 1.01 times L. for 17.10.000 Equity shares. The total number of shares aflofted in this calegory 15 | The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under;

(INVESTORS PLEASE NOTE )

(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

L‘railgl:lrh‘ 1l FI'S/BANK'S MFS IC'S
Anchor

NBFC'S AIF FPC/FIl Others Total addressed to the Registrar to the Issue quoting full name of the First! Sole applicants, serial number of the Bid cum Application Form, number
- - 17,601,000 - 17,071,000 of shares applied for and Bank Branch where the application had been lodged and payment details atthe address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED:

Tel. Number: +91 810 511 4949;
(.) M U FG Contact Person: Shantl Gopalkrishnan

(Formarty known as Link Intime India Private Limited)
SEBI Registration Number: [NRODOO04058;
Address: U 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai 400 083, India;

Email Id: vivekanand. smelpo@in.mpms.mula.com;

Website; www linkintime, co.in;
CIN: UGT190MH1999PTC 118268,

Investors Grievance Id: yivekanand smeipo@inmpms.mufg,com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited
sd/-

Nirav Bharathhai Patel
Chairman & Managing Director

SRR ey

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled "Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States or to, or for the account or benefit of,
"L'Ll 3. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, or In a transaction not subject 1o the registration requirements of the Securities Act of 1933,

-

iy
i".'.'?l.'ﬂﬁ o r?iip Indian Bank

Corporate Office, Thannai

Incian Bank, a leading Public Sector
Bank, has floated an RFP for Supply,
Implementation, Integration and
Maintenance of Enterprise Artificial
Inteliigence (Al) Platform

Interested parties may refer Bank's
Website: hitps:/'www. indianbank
bank.inftenders! & Gal portal for
details.

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Mr. Shapath - 3,
5. . Highway, Bodakdey, Ahmedabad - 380054, Gujarat, India
CIN: L27200GJ19B2PLCO0S071 | Telephone Ne: +91-6355582651

Emall: shahfoods ahmadabadi@gmail.com | Website Address: www.shahfoods.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has referenca 1o tha Nofice daled B Saplamber, 5126 (*AGM Notice™) convanang fha 447
Anral Ganesal Mesting (CAGMT) of Shah Foods Limilad {"the Company’], scheduled kbe held
an Wadnesday, 30° Seplembar, 2028 al 03-00 PM. (I5T) through Video Canferencing | Other

Audio-Visual Meang "WCIOAYMT), which has been circulated o fhe Members of the Company
This Corigandum & being sseed to inform the Membars of cerain modifications to the
Euxplanatary Statement pursuant b Sachion 102 of the Companies Act, 2013, i respect of Hem
Mo B of the AGM Nobice ralating 3 the praposed preferential issue of up 1o 18,890,410 [ Eighleen
Lakh Ninaly Thousand Four Hundred and Ten) Converbble Warrants o persons beleaging ta the
Promeder and Promater Graup cateqony, Accordinghy, the exising Pomd Mos, 3. 4,9 and 17 of the
Explanatory Statement o ltem No. & shall stand substituled w ihe manner set out n the detailed
Comigandum

The Comgendum has been sent through eecironic mode to those Members whose 2-mail
addrasses are registerad with the Company ¢ Depository Paricipants, and the despatch was
completed on 24" September, 2026

The detaled’ Cormigendum is-availablé on Ihe websie of the Company al hlipsil!
www shanfoods, oo in Nolices/covering-comgendum-nofice-signed.pdf and on the website of
85E Limited af hilps:iwwa bsaindia comixm- ‘carphling'AftachliveT 2980 1511 7d-4 0495
bibe0-rfBda T2 5h pdi,

This Carrigendum shall form an integral pard of the ACGKW Nobice and shall be read fogether with |
in the evert of any inconsistency betweaen the AlaM MNataoe and this Lomgendum in relation o the
maliers specifically modified heremn, the provisions of fhis Comigendum shak prevail

All olher contents of the AGM Notice, includng the processes, noles ard nstruclions relating 1o
attending the AGM through VLEDRYM, remote e-voling and e-wofing during the AGM. shall
remain unchanged. There is no change in the remote e-voiing penod, the Col-of Dete or the
procedure for participation in the AGM

hiambers are requesbad o ke nola of the above

Farand on behall of Shah Foods Limiad
Sdi-

Vishal Jha
Place: Ahmedabad Lompany Secretary & Lompiance Officer
Data: 24 092025 Meambership Mo, AB0210

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS
1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd
" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

2. | Address of the registered office #9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

3. | URL of website NA

Details of place where majority of  |#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

fixed assets are located Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

5. | Installed capacity of main products/ {250 MWh battery production capacity and50 MWh cell

services production capacity

6. | Quantity and value of main products/ | Turnover: INR52.42 Crore in FY 2024-25.

services sold in last financial year

7. | Number of employees/ workmen Nil

g | Further details including last available |Detailed Financials and List of Creditors can be obtained
financial statements (with schedules) |by mailing atcirp.log9materials@gmail.com

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants | 1.In case of Companies, Individuals, LLPs and

9. | under section 25(2)(h) of the Code | Consortiums Minimum Networth of Rs.10 Crore OR

is available at URL: 2. In case of Asset Reconstruction company /NBFCs

Minimum Asset Under Management of Rs. 100 Cr

(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026

| interest

1 Date of issue of provisional list of 21-10-2026

prospective resolution applicants

19 | Last date for submission of objections | 23-10-2026

to provisional list

13 Date of issue of final list of prospec- | 25-10-2026

‘| tive resolution applicants

Date of issue of information memo- | 26-10-2026

14, | randum, evaluation matrix and

request for resolution plans to

prospective resolution applicants

15.| Lastdate for submission of resolu- |26-11-2026

tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com
Expression of Interest
CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
Date: 26-09-2026 IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER l OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

’ Electromech Infraprojects Ltd.

(Please scan this QR Code
io view the Draft Red Herring
Prospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company was originally incorporated as "Electromech Infraprajects Private Limited', as a private limited company under the provisions of Companies Act, 1956 pursuzant to a cerfificate of incorporation dated November 1, 2013, issued by Registrar of
Companies. Maharashira at Mumbai. Thereafier, our Company was converted into a public imited company pursuant toa beard reselution dated January 11, 2025, and a special resolution passed by our Shareholders inan extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprojects Limited'. A fresh cerfificate ofincorporation dated October 13, 2025, conseguent upon conversion to a public limited company was issued
by the Registrar of Companies, Central Ragstration Centre. Our Company's Corporate identity Number is U28253MH2013PLC 248760, For details in relation 1o the changes in the Registered Office of our Company, see "History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registered Office: 401/402, 4th Floar, Origin, Plot No. 108, Near Bhakh Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +91 86910 88132; Website: hitps-/electromech-infra.com; Contact Person; Ifi Trwari, Company Secretary & Compliance Officer;
E-mail: csi@electromech-infra.com; Corporate Identity Number; U29253MH2013PLC248750.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF T [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO T [#] LAKHS COMPRISING AFRESHISSUE OF UP TO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UP TO 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [=] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACHAGGREGATING UPTO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO §,25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [e]
LAKHS BY AIG DIRECT LLC (*THE SELLING SHAREHOLDER" OR “SELLING SHAREHOLDERS™ AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE "OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"™). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T [«] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT TS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1357, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPOPLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE |15 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [=] (A WIDELY
CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND MUMEBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED]), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
{“NSE",AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

Incase of any revision Lo the Price Band, the Bid! Offer Period will be extended by at least three additional Warking Days following such revision of the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeurs,
banking strike or similar unforesesn circumstances, our Company, in consultation with the Book Running Lead Manager, for reasons to be recorded in writing, extend the Bid! Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Paniod
not exceading 10 Working Days. Any revisian in the Price Band and the revised Bid' Offer Period, i applicable, will be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation io Self-Certified Syndicate Banks (*SCSBs"}, other Designated Intermediaries and the Sponsor Banks, as applicable.

This is an Offer in terms of Rute 1902)(0) of the SCRR read with Regulation 31 of the SEBI 1CDR Requlations. This Offer is being made through the Book Buliding Process in compéiance with Regulation 6( 1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 50% of the Nei Offer shall be available for allocation on a proporiionate basis to Qualified Insfitutional Buyers (“QIBs", and such portion, the *QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 80% of the QIB Porbion to Anchor Investors on a discrelionary basis in accordance with the SEB! ICDR Regulations ("Anchor Investor Portion™), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation lo domestic Mutual Funds, and (it) .67 % for e insurance companies and penssan funds, subject 1o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pensson Funds al or above
the Anchor Investor Allocation Price. Inthe event of under-subscrption or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Porion, Further, 5% of tha Net QIB Portion shail be availabla for allocation on
a proporticnate basis to Mutual Funds only and the remainder of the Net Q1B Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject fo valid Bids being received at orabove
the Offer Price, However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares avallable for allocation in the Mutual Fund Portion will be added 1o the remaining QIB Portion for proportionate
allocation fo (HiBs. Further, not less than 15% of the Net Offer shall be available forallocation to Non-institutional Bidders such that: (a) on-third of the portion available to Non-Institutional Bidders, shall be reservedfor Bidders with application size of more
than <2 lakhs and up to ¥ 10 lakhs and (b} fwo-thirds of the portion available to Non-Institufional Bidders, shall be reserved for Bidders with an application size of more than ¥10 lakhs, provided that the unsubscribed portion in efther of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Instiutional Bidders, subject to valid Bids being received at or above the Offer Price and not less than 35% of the Net Offer shall be availabla for allocation to Retail Individual Bedder ("RIBs") in
accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Ofier Price. All Bidders, other than Anchor Investars, are required to mandatorily utilise the Application Supported by Blocked Amount {"ASBA") process by
providing details of their respective bank account (Including UPTID in case of UP1 Bidders) which will be blecked by the SCSBs or the Sponsor Bank(s) as apphicable, to participate in the Offer. Anchor Inveslors are nol permitted to participale in the Anchar
Ivvestar Partion through the ASBA process. For details, see “Offer Procedure™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market condibons and other considerations, o underake initial public offering of its Equity Shares pursuant to the Offer and has filed the Draft Red Herning Prospectus ("DRHP") and the Drafl Abridged Prospectus each dated Seplember 23, 2026 with the
SEBI and the Stock Exchanges. Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall ba made available to the public for comments, if any, for a period of at least 21 days. from the date of publication of this public
announcemént in accosdance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sabi.gov.in, the Stock Exchanges i.e,, BSE at www bseindia.com, NSE at www.nseindia.com, website of the Company at
https:lefectromech-infra.com and the website of the Book Running Lead Manager to the Offer i.e, Anhant Capital Markets Limited at www.anihantcapital.com ("BRLM®). Our Company hereby invites the members of the public fo give comments an the
DRHP Red with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public Is requested lo send a copy of the comments sentto SEBI, 1o the Company Secretary and Compliance Officer of our Company and the BRLM &l their
respactive addresses mantioned herein, AN comments must be recaived by SEBI, the Company and'or the BELM andior the Company Secretary and Compliance Officer of cur Company in refation ta the Offer on or before 5:.00 p.m. on the 215t day from
the aforesaid date of publication of this public announcement in accordance with Requlation 26{2) of the SEBI ICDR Requiations.

Investments in.equity ard equity-related securities invalves.a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the risk of losing their entire invesiment. Bidders are advised to read the risk factors carefully
before taking an investmant dacision in the Offer, For taking an ivastment decision, biddars must raly on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommanded or
approved by SEBI, nordoes SEBI guaraniss the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red hetring prospectus ("RHP") has bean filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
fram the DRHP. The Equity Shares, whan offered, through the RHP, are proposed to be listed an the Stock Exchanges

The liabdity of the members of our Company is limited by shares. Fordetails of the main objects of our Company as contained inits Memorandum of Association, see " History and Certain Corporate Matters™ on page 284 of the DRHP.
Fardetails of the share capital and capital structure of our Company and the names of the signatonies to the Memorandum of Associabion and the number of shares of our Company subscribed by them, sée " Capital Structure” on page 105 afthe DRHP,

' BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
Anhant Copital @
Arihant Capital Markets Limited Bigshare Services Private Limited
1011, Solitaire Corporate Park, Bldg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andher (East), 56-2, Bth Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road. Andherl (East)
Mumbai - 400 093. Telephone: +81 22 4225 2800, E-mail: mbdi@arihanicapital com; Mumbai — 400093, Maharashtra, India. Telephone: +01-22-6263 8200; Email; ipo@bigshareonling. com
Investor grievance e-mail: mbd@arihanicapital com: Website: www.arhantcapial.com Investor grievance emall: investor@begshareonline. com; Website: www bigshareantine.com
Contact Person: Amal Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOO0 11070 Contact Parson: Babu Raphael C.; SEBI Registration No.: INROD0001385

All capitalized terms used hereinand not specifically defined shall have the same meaning as ascribed to them in the DRHP

For ELECTROMECH INFRAPRQJECTS LIMITED
On behatl of the Board of Direclors

Sdi-
Place : Mumbai, Maharashtra iti Tiwari
Date | September 25, 2026 Company Secretary and Comphiance Officer

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subsect lo applicable statutory and regulatory requirements, receipl of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges, The DRHP along with the Draft Abrdged Prospectus shall be available on the website of SEBI at www.sebi govin, websites of the Stock Exchanges i.e., BSE at
waw bseindia.com and NSE al www.nseindia com and is available on websile of the company i.e. hitps:lalectromech-infra.com, websita of the BELM, i.e. Arhant Capital Markets Limied at www. arihanicapital com. Potential investors should note that
investment in equity shares invalves a high degree of risk and for details refating o such risks, please see the section enlitled “Risk Factors "on page 31 of the DRHP and the details set cutin the RHP. when filed. Potential inviestars should not rely on the
DRHP filed with SEBI for making any investment decision,

The Equity Shares offerad in the Offer have not been and wilf not be registered under the LS. Securities Act or any state sacurities laws in the United States, and unless so registered, may nat be offered or soid within tha Linited States, except pursuant to
an exemption from, or in & transaclion nol subject to; the registration requirements of the U.S. Securilies Act and in accordance with any applicable LS. state securities laws. Accordingly, the Equity Shares are being offered and soid outside the United
States in ‘offshare transactions' in refiance on Regulation S under the U.5. Securifies Act and the applicable laws of the junsdictions where such offers and sales are made. The Equity Shares have notbeen and will not b registerad, isted or otherwise
qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except mcompliance with the applicable laws of such jurisdiction.
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A Lol Frous) graes) napn —
Category FIS/BANK'S MFS ics NBFC'S AIF FPCFII Others Total The Eq ar_d of Directors of the Eurnpaljry on Septe mherl 24, 2026, has ta-‘;en on record the Basis of .F.”EI’[I’HE nt of I'I:quitll_.r Shares as :zmprnved by
0B 1.34:000 1134.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Aliotment to Market Maker who have bid at 1ssue Price of ¥ 37/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times [e. for 3,00,000 Equity shares. The tatal number of shares allotted Inthis
category is 3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under; '

been forwarded to the emall ids and/or address of the Applicants as registered with the depositories,/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before
September 24, 2026 and payment to non-syndicate brokers has been issued on or before September 25, 2026. In case the same is not

received within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees

gy H:;::::::E ;;:Hf;:;:s % 1o total 5,,:::?;;:];:, inl % 1o total 3::;:: :m, .ﬂ:-::::;:u Total No. of shares | | have been uploaded on September 25, 2026 for credit into the respective beneficiary accounts subject to validation of the account details
(Category wise) received gach category per Applicant applicants ADESEBCY/ N ] with the depasitories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3.00,000 1 100.00 3,00.000 100 2,00,000 11 3,00,000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00.000 100.00 | 4,00,000 |

6) Allocation o Anchor Investors [Aller Rejeclions & Withdrawal): The Basis of 88otment to Anchor Investors whio have bid at Issue Price of ¥ 37/- per Equity Shares or sbove,
was finalized in consultation with BSE: The categary was subscribed by 1.01 times i.e. for 17,10.000 Equity shares. The otal number of shares aflofted in this category s
17,071,000 Equaty Shares. The category wise details of tive Basis of Allotment are as undar;

(INVESTORS PLEASE NOTE )

The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

MF'S IC'S

NBFL'S

AlF FPC/FIl Others Total

Category
Anchor

| FI'S/BANK'S

addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number
of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:;

17,017,000 17,010,000

MUFG INTIME INDIA PRIVATE LIMITED:

Tel. Number: +91 810 §11 4949;
Contact Person: Shanti Gopalkrishnan

(®) MUFG

(Farmarly known as Link Intime India Private Limited)
SEBI Registration Number: [NRDOOO04058;
Address: C 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mombai 400 083, India;

Email Id: vivekanand smeipo@in. mpms.mufg.com;

Website; www linkintime.co.in;
CIN: UGT190MH1999PTC 118268,

Investors Grievance Id: yivekanand smeipo@inmpms.mufg,com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited
sd/-

Nirav Bharatbhai Patel
Chairman & Managing Director

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THEEQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Abhmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC, The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States or o, or for the account or benefit of,
LLF 5. persons” (as defined In the Begulation 5 under the Securities Act), excepl pursuant to an exemption from, or in a transaction not subject to the registration requirements of the Securities Act of 1933,

-

i‘ll"hlﬁh & Indian Bank

Corporate Offics, Thannai

Indian Bank, a leading Public Sector
Bank, has floated an RFP for Supply,
Implementation, Integration and
Maintenance of Enterprise Artificial
Inlelligence (Al) Platform

Interested parties may refer Bank's
Website: hitps:/'www.indianbank,
bank.inftenders! & GaM portal for
details.

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Mr. Shapath - 3,
5. 5. Highway, Bodakdey, Ahmedabad - 380054, Gujarat, India
CIN: L27200G19B2PLCO0S071 | Telephone Mo: +91-6355582651

Emall: shahfoods ahmadabadi@gmail.com | Website Address: www.shahfoods.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED

This has referenca 1o fha Nofice daled B Saplamber, 5126 "AGM Notice™) convanang fha 447
Annual Ganeral Meeling ("AGM") of Shah Foods Limitad [the Company”), scheduled i be hald
an Wadnesday, 30° Seplember, 2026 al 03-00 P M. (IST) through Video Canferencing | Other
Audio-Visual Meang ["WCIOAYM'), which has been circulated o the Members of the Compary
This Comigandum & being wssued 1o inform tha Members of cerain moddfications to the
Explanatory Statement pursiant to Sachion 102 of the Companias Act, 2013, m raspect of Hem
Mo B of the AGAM Mobics. ralaling 3 the praposed preferenbal issue of up 1o 18,890,410 Eighteen
Lakh Minaly Thousand Four Hundred and Ten) Converbble Warrants fo persons beloaging ta the
Promeder and Promater Graup cateqory, Accordinghy, the exising Poind Mos, 3.4, 3 and 17 of the
Explanatory Statement o liem No. & shall stand substituted » Ihe manner set out m the detailed
Comigendum

The Comgendum has been senf through eecironic moge to those Members whose 2-mail
addresses are registered with the Company ( Depository Paricipants, and the despatch was
completed on 24" September, 2026

The detaled’ Cormigendum is-available on the websile of the Company al hlipsl!
warw shenfgods oo in /Nolices/covering-comgendum-nodice-sioned.pal and on the website of
BEE Limited af hitps:iwwa besindia comixmé-dataicarpfilinglAttachLveT 908 1 5-117d-d 095
bbe0-riBda Tifa5h. pdi,

This Carrigendum shall form an inftegral pard of the AGKW Nobice and shall be raad fogether with |
Inthe event of any inconsistency betwaen the AlzM Matioe and this Comgendum in relation i the
maliers specifically modified heremn, the provisions of fhis Comgendum shaf prevail

All olher contents of the AGM Nolice, including the processes, noles ard mstruclions relating 1o
attending the AGM through VCIO8YM, remole e-voling and e-woling during the AGM. shall
remain unchanged. There is-no change in the remate e-woting penod, the Cul-of Dele or the
procedure fior paricipation in the AGM

hambers are requestad o ke nole of the above

Farand on bahall of Shah Foods Limiad

adi-

Vishal Jha

Place: Ahmeiabad Company Secretary & Complance Officer
Date: 24 0% 2025 Mambership Ne. ABDI210

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS

1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd

" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

NA

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

250 MWh battery production capacity and50 MWh cell

production capacity

Turnover: INR52.42 Crore in FY 2024-25.

2. | Address of the registered office

3. | URL of website

Details of place where majority of

fixed assets are located

5. | Installed capacity of main products/

services

6. | Quantity and value of main products/

services sold in last financial year

7. | Number of employees/ workmen

g | Further details including last available
financial statements (with schedules)

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants

9. | under section 25(2)(h) of the Code

is available at URL:

Nil
Detailed Financials and List of Creditors can be obtained
by mailing atcirp.log9materials@gmail.com

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs.10 Crore OR
2. In case of Asset Reconstruction company /NBFCs
Minimum Asset Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)

11-10-2026

10 Last date for receipt of expression of

| interest

1 Date of issue of provisional list of

"| prospective resolution applicants

19| Last date for submission of objections
to provisional list

13 Date of issue of final list of prospec-
| tive resolution applicants

21-10-2026

23-10-2026

25-10-2026

Date of issue of information memo- | 26-10-2026
14. | randum, evaluation matrix and

request for resolution plans to

prospective resolution applicants
15.| Lastdate for submission of resolu-  |26-11-2026

tion plans
16.| Process email ID to submit
Expression of Interest

cirp.log9materials@gmail.com

CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010

Date: 26-09-2026 IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137

Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER I OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

Electromech Infraprojects Ltd.

9.

(Please scan his QR Code
io view the Draft Red Herming
Frospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company was criginally incorporated as ‘Electromech Infraprojects Private Limited', as a private imited company under the provisions of Companies Act, 1956 pursuant 1o a cerfificateof incorporation dated Novembar 1, 2013, issued by Regestrar of
Companies, Maharashira at Mumbai. Thereafier, our Company was converted into a public imited company pursuani toa board rasolution dated January 11, 2025, and a special resolution passad by our Shareholders inan extra-ordinary general meeting
heid on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprajects Limited'. A fresh cerfificate ofincorporation dated October 13, 2025, conseguent upon conversion to a public limited company was issued
by the Registrar of Companies, Central Ragstration Centre. Our Company's Corporate identity Number is U28253MH2013PLC 248760, For details in relation 1o the changes in the Registered Office of our Company, see "History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registered Office: 401/402, 4th Floor, Origin, Plot Na. 108, Near Bhakb Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +91 BE910 88132; Website: hitps-Velectromech-infra.com; Contact Person: Ifi Tiwari, Company Secretary & Compliance Officer;
E-mail: csi@electromech-infra.com; Corporate Identity Number: UZ9253MH2013PLC248780.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF T [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [#] LAKHS COMPRISING AFRESHISSUE OF UPTO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UP TO 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [=] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ 5SEACHAGGREGATING UPTO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO 5,25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [ =]
LAKHS BY AIG DIRECT LLC (*THE SELLING SHAREHOLDER" OR “SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES" AND SUCH OFFER, THE “OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T [»] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1357, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE |5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY
CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND MUMBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIOMAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED], AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
{“NSE",AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

Incase of any revision Lo the Price Band, the Bid! Offer Period will be extended by at least three additional Warking Days following such revision of the Price Band, subject (o the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs,
banking strike or similar unforeseen circumstancas, our Company, in consultation with the Book Running Lead Manager, for reasons to be recarded in writing, extend the Bid! Offer Period for aminimum of one Working Day; subject to the Bid/ Offer Period
not exceading 10 Working Days. Any revisian in the Price Band and the revised Bid' Offer Pericd, i applicable, will be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice. and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the lerminals of the Syndicate Members and by intimation to Self-Certified Syndicate Banks {*SC5Bs"), other Designated Intermediaries and the Sponsor Banks, as applicable.

This isan Offer in terms of Ruke 19021(0) of the SCRR read with Regulation 31 of the SEBI 1CDR Reqgulations. This Offer is being made through the Book Buiiding Process in compfiance with Regulation 6( 1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 50% of the Net Offer shall be available for allocation on a proporiionate basis to Qualified Insfitutional Buyers (“QIBs", and such portion, the *QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 60% of the QIB Porbion to Anchor Investors on a discrefionary basis in accordance with the SEB! ICDR Regulations ("Ancher Investor Portion™), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation bo domestic Mutual Funds, ard (it) .67 % for e insurance companies and pensson funds, subject lo valid Bids being recelved from domeste Mulual Funds, Life Insurance Companies and Pensson Funds al or above
the Anchor Investor Allocation Price. Inthe event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Porion, Further, 5% of tha Net QIB Portion shail be availabla for allocation on
a proporticnate basis to Mutual Funds only and the remainder of the Net Q1B Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject fo valid Bids being received at or above
the Offer Price, However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added 1o the remaining QIB Partion for proportionate
allocation fo QiBs. Further, not less than 15% of the Net Offer shall be available forallocation to Non-institutional Bidders such that: (a) one-thied of the portion available to Non-Institutional Bidders, shall be reservedfor Bidders with application size of more
than <2 lakhs and up to ¥ 10akhs and (b} fwo-thirds of the porfion available to Non-Insiitufional Bidders, shall be reserved for Bidders with an application size of more than ¥10 lakhs, provided that the unsubscribed portion in efther of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Instiutional Bidders, subject to valid Bids being received at or abova the Offer Price and not less than 35% of the Net Offer shall be availabla for allocabon to Retail Indivdual Bedder ("RIBs") in
accordance with SEBI ICDR Regulations. subject to valid Bids being received at or above the Offer Price. All Bidders, other than Anchor Investors, are required to mandatorily utilise the Application Supported by Blocked Amount {("ASBA") process by
providing details of their respective bank account (including LIPTID in case of UP1 Biddars) which will be blocked by the SC5Bs or the Spansor Bank(s) as applicable, to participale in the Offer. Anchor Investars are not permitted to parbcipale in the Anchar
Ivvestar Partion thraugh the ASBA process. For details, see “Offer Procedure ™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is propasing. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market condibons and other considerations, o underake initial public offering of its Equity Shares pursuant to the Offer and has filed the Draft Red Herning Prospectus ("DRHP") and the Drafl Abridged Prospectus each dated Seplember 23, 2026 with the
SEEBI and the Stock Exchanges. Pursuant to Reguiation 26(1) of the SEBI ICDR Reqgulations, the DRHP filed with SEBI shall ba made available to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public
announcement in accosdance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sebl.gov.in, the Stock Exchanges i.e,, BSE at www bseindia.com, NSE at www.nseindia.com, website of tha Company at
https:iedectromech-infra.com and the website of the Book Running Lead Manager to the Offer i.e, Anhant Capital Markets Limited af www._anhantcapital.com ("BRLM®). Our Company hereby invites the members of the public fo give comments an the
DRHP fled with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public is requested lo send a copy of the comments sent to SEBI, 1o the Company Secretary and Compliance Officer of our Company and the BRELM al their
respactive addresses mantioned herein, AN commenis must be recaved by SEBI, the Company and'or the BELM and/or the Company Secrefary and Compliance Officer of cur Company in refation ta the Offer on or before 5:00 p.m. on the 215t day from
the aforesaid date of publication of this public announcement in accordance with Requlation 26{2) of the SEBI ICDR Reguiations.

Investments in.equity ard equity-related securities invelves.a degree of risk and bedders should notinvest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk faciors carefully
before taking an investment decision in the Offer. For taking an irvestment decision, bidders must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nordoes SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific atterition of the bidders is invited to "Risk Factors "on page 31 of the DRHP.

Any decishon to investin the Equity Shares described in the DRHP may only be made after the red hetring prospectus ("RHP") has bean filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
fram the DRHP. The Equity Shares, whan offered, through the RHP, are proposed to be listed an the Stock Exchanges

The liabiity of the members of our Company is limited by shares. Fordetails of the main objects of our Company as contained inits Memorandum of Association, see " History and Certain Corporate Matters™ onpage 284 of the DRHP.

Fardetails of the share capital and capital strecture of our Company and the names of the signatonies to the Memorandum of Associabion and the number of shares of our Company subscribed by them, sée " Capital Structura™ on page 105 afthe DRHP,

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

Bigshare Services Private Limited

562, Bth Floor, Pinnacle Business Park, Mext fo Ahura Centre, Mahakali Caves Road. Andheri (East)
Mumbai — 400083, Maharashtra, India. Telephone: +81-22-6263 8200; Email: ipo@bigshareonling com
Investor grievance email: investor@bigshareontine com, Website: www bigshareontine.com

Contact Person: Babu Raphael C.; SEBI Registration No.: INROD0001385

Anhont Copital

gl N T N SRV

Arihant Capital Markets Limited

1011, Solitaire Corporate Park, Bldg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andheri (East),
Mumbai - 400 093. Telephone: +81 22 4225 2800, E-mail: mbd@arihanicapital.com;

Investor grievance e-mail: mbd@arihanicapital com; Website: www.arihantcapial.com

Contact Person: Amal Kshirsagar /Safish Kumar Padmanabhan; SEBI Registration No.: INMODDO 11070

All capitalized terms used hereinand not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For ELECTROMECH INFRAPROJECTS LIMITED
O behalf of the Board of Direciors
Sdi-
iti Tiwari
Company Secretary and Comphance Officer

Place : Mumbai, Maharashtra
Date ; September 25, 2026

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subkect lo applicable statutory and regulatory requirements, receipl of requisite approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges. The DRHP along with the Draft Abrdged Prospectus shall be available on the website of SEBI at www.sebi govin, websites of the Stock Exchanges i.e., BSE at
waw bseindia.com and NSE al www.nseindia com and is available on website of the company i.e. hitps:/electromech-infra.com, websita of the BELM, i.e. Arhant Capital Markets Limiled at www. arihanicapital com. Potential investors should nobe that
investment in equity shares involves a high degree of risk and for details refating to such risks, please see the section enlitied “Risk Factors "on page 31 ofthe DRHP and the details set outin the RHP. when filed. Potential inviestors should not rely on the
DRHP filed with SEB! for makmmg any investment decision,

The Equity Shares offerad in the Offer havenot been and wilf not be registered under the LS. Securities Actor any state sacurities laws in the United States, and unless so registered, may not be offered or soid within tha Linited States, except pursuant i
an exemption from, or in a transaciion nol subject o, the registration requirements of the U.S. Securities Act and in accordance with any applicable LS. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United

States in ‘offshore transactions' in refiance on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdictions where such ofiers and sales are made. The Equity Shares have not been and will not be registered, ksted or otherwise
qualified in any other junisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except mcompliance with the applicable laws of such jurisdiction.
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A Codiiaued Trous) pres) napn T
Category FIS/BANK'S MFS ic's NBFC'S AIF FPCFII Others Total The Eq ar_d of Directors of the Eumpaqy on Septe mherl 24, 2026, has ta-‘rgen on record the Basis of :Iﬂu.llﬂtrne nt of I'I:quitlg.r Shares as 3pprnv&d by
0B 1:34:000 : ) 11.34.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Aliotment to Market Maker who have bid at Issue Price of # 37/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times L.e. for 3,00,000 Equity shares. The tatal number of shares allotted Inthis

been forwarded to the emall ids and/or address of the Applicants as registered with the depositories,/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before

category is 3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under. Eﬂptlemdhﬂrﬂifk tﬁﬂﬁﬁ aﬂE ﬂaﬂment.tn nr;z-swdiﬂ ate ?rutkEﬁhhasd?jEEn issued I:Eml or hlt_a;ure S?gtﬁhmher Eflr, tﬁlﬂg? g: case the ?ﬁ}m; i?t not
- . » | received within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees
T H:;:::ﬁf ;;:H:h;::;:s % 1o total sh:;?fa';:];:, inl % 1o total 3::;:: :ﬂ:},‘ﬁ, .::::::;L Total No. of shares | | have been uploaded on September 25, 2026 for credit into the respective baneficiary accounts subject ta validation of the account details
| (Category wise) received each category per Applicant applicants MDERIEYMintn] with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3.00,000 1 100.00 3,00.000 100 2,00,000 11 3,00,000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00,000 100.00 | 3,00,000 |

6) Allocation to Anchor Investors (Afler Rejections & Withdrawal): The Basis of Allatmant to Anchor Investors whio have bid at Issue Price of ¥ 37/- per Equity Shares or above,

was finalized in consultation with B3E. The category was subscribed by 1.01 times L. for 17.10.000 Equity shares. The total number of shares aflofted in this calegory 15 | The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under;

(INVESTORS PLEASE NOTE )

(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

L‘railgl:lrh‘ 1l FI'S/BANK'S MFS IC'S
Anchor

NBFC'S AIF FPC/FIl Others Total addressed to the Registrar to the Issue quoting full name of the First! Sole applicants, serial number of the Bid cum Application Form, number
- - 17,601,000 - 17,071,000 of shares applied for and Bank Branch where the application had been lodged and payment details atthe address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED:

Tel. Number: +91 810 511 4949;
(.) M U FG Contact Person: Shantl Gopalkrishnan

(Formarty known as Link Intime India Private Limited)
SEBI Registration Number: [NRODOO04058;
Address: U 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai 400 083, India;

Email Id: vivekanand. smelpo@in.mpms.mula.com;

Website; www linkintime, co.in;
CIN: UGT190MH1999PTC 118268,

Investors Grievance Id: yivekanand smeipo@inmpms.mufg,com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited
sd/-

Nirav Bharathhai Patel
Chairman & Managing Director

SRR ey

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled "Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States or to, or for the account or benefit of,
"L'Ll 3. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, or In a transaction not subject 1o the registration requirements of the Securities Act of 1933,

-

iy
i".'.'?l.'ﬂﬁ o r?iip Indian Bank

Corporate Office, Thannai

Incian Bank, a leading Public Sector
Bank, has floated an RFP for Supply,
Implementation, Integration and
Maintenance of Enterprise Artificial
Inteliigence (Al) Platform

Interested parties may refer Bank's
Website: hitps:/'www. indianbank
bank.inftenders! & Gal portal for
details.

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Mr. Shapath - 3,
5. . Highway, Bodakdey, Ahmedabad - 380054, Gujarat, India
CIN: L27200GJ19B2PLCO0S071 | Telephone Ne: +91-6355582651

Emall: shahfoods ahmadabadi@gmail.com | Website Address: www.shahfoods.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has referenca 1o tha Nofice daled B Saplamber, 5126 (*AGM Notice™) convanang fha 447
Anral Ganesal Mesting (CAGMT) of Shah Foods Limilad {"the Company’], scheduled kbe held
an Wadnesday, 30° Seplembar, 2028 al 03-00 PM. (I5T) through Video Canferencing | Other

Audio-Visual Meang "WCIOAYMT), which has been circulated o fhe Members of the Company
This Corigandum & being sseed to inform the Membars of cerain modifications to the
Euxplanatary Statement pursuant b Sachion 102 of the Companies Act, 2013, i respect of Hem
Mo B of the AGM Nobice ralating 3 the praposed preferential issue of up 1o 18,890,410 [ Eighleen
Lakh Ninaly Thousand Four Hundred and Ten) Converbble Warrants o persons beleaging ta the
Promeder and Promater Graup cateqony, Accordinghy, the exising Pomd Mos, 3. 4,9 and 17 of the
Explanatory Statement o ltem No. & shall stand substituled w ihe manner set out n the detailed
Comigandum

The Comgendum has been sent through eecironic mode to those Members whose 2-mail
addrasses are registerad with the Company ¢ Depository Paricipants, and the despatch was
completed on 24" September, 2026

The detaled’ Cormigendum is-availablé on Ihe websie of the Company al hlipsil!
www shanfoods, oo in Nolices/covering-comgendum-nofice-signed.pdf and on the website of
85E Limited af hilps:iwwa bsaindia comixm- ‘carphling'AftachliveT 2980 1511 7d-4 0495
bibe0-rfBda T2 5h pdi,

This Carrigendum shall form an integral pard of the ACGKW Nobice and shall be read fogether with |
in the evert of any inconsistency betweaen the AlaM MNataoe and this Lomgendum in relation o the
maliers specifically modified heremn, the provisions of fhis Comigendum shak prevail

All olher contents of the AGM Notice, includng the processes, noles ard nstruclions relating 1o
attending the AGM through VLEDRYM, remote e-voling and e-wofing during the AGM. shall
remain unchanged. There is no change in the remote e-voiing penod, the Col-of Dete or the
procedure for participation in the AGM

hiambers are requesbad o ke nola of the above

Farand on behall of Shah Foods Limiad
Sdi-

Vishal Jha
Place: Ahmedabad Lompany Secretary & Lompiance Officer
Data: 24 092025 Meambership Mo, AB0210

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS
1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd
" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

2. | Address of the registered office #9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

3. | URL of website NA

Details of place where majority of  |#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

fixed assets are located Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

5. | Installed capacity of main products/ {250 MWh battery production capacity and50 MWh cell

services production capacity

6. | Quantity and value of main products/ | Turnover: INR52.42 Crore in FY 2024-25.

services sold in last financial year

7. | Number of employees/ workmen Nil

g | Further details including last available |Detailed Financials and List of Creditors can be obtained
financial statements (with schedules) |by mailing atcirp.log9materials@gmail.com

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants | 1.In case of Companies, Individuals, LLPs and

9. | under section 25(2)(h) of the Code | Consortiums Minimum Networth of Rs.10 Crore OR

is available at URL: 2. In case of Asset Reconstruction company /NBFCs

Minimum Asset Under Management of Rs. 100 Cr

(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026

| interest

1 Date of issue of provisional list of 21-10-2026

prospective resolution applicants

19 | Last date for submission of objections | 23-10-2026

to provisional list

13 Date of issue of final list of prospec- | 25-10-2026

‘| tive resolution applicants

Date of issue of information memo- | 26-10-2026

14, | randum, evaluation matrix and

request for resolution plans to

prospective resolution applicants

15.| Lastdate for submission of resolu- |26-11-2026

tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com
Expression of Interest
CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
Date: 26-09-2026 IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER l OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

’ Electromech Infraprojects Ltd.

(Please scan this QR Code
io view the Draft Red Herring
Prospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company was originally incorporated as "Electromech Infraprajects Private Limited', as a private limited company under the provisions of Companies Act, 1956 pursuzant to a cerfificate of incorporation dated November 1, 2013, issued by Registrar of
Companies. Maharashira at Mumbai. Thereafier, our Company was converted into a public imited company pursuant toa beard reselution dated January 11, 2025, and a special resolution passed by our Shareholders inan extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprojects Limited'. A fresh cerfificate ofincorporation dated October 13, 2025, conseguent upon conversion to a public limited company was issued
by the Registrar of Companies, Central Ragstration Centre. Our Company's Corporate identity Number is U28253MH2013PLC 248760, For details in relation 1o the changes in the Registered Office of our Company, see "History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registered Office: 401/402, 4th Floar, Origin, Plot No. 108, Near Bhakh Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +91 86910 88132; Website: hitps-/electromech-infra.com; Contact Person; Ifi Trwari, Company Secretary & Compliance Officer;
E-mail: csi@electromech-infra.com; Corporate Identity Number; U29253MH2013PLC248750.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF T [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO T [#] LAKHS COMPRISING AFRESHISSUE OF UP TO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UP TO 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [=] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACHAGGREGATING UPTO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO §,25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [e]
LAKHS BY AIG DIRECT LLC (*THE SELLING SHAREHOLDER" OR “SELLING SHAREHOLDERS™ AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE "OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"™). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T [«] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT TS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1357, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPOPLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE |15 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [=] (A WIDELY
CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND MUMEBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED]), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
{“NSE",AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

Incase of any revision Lo the Price Band, the Bid! Offer Period will be extended by at least three additional Warking Days following such revision of the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeurs,
banking strike or similar unforesesn circumstances, our Company, in consultation with the Book Running Lead Manager, for reasons to be recorded in writing, extend the Bid! Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Paniod
not exceading 10 Working Days. Any revisian in the Price Band and the revised Bid' Offer Period, i applicable, will be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation io Self-Certified Syndicate Banks (*SCSBs"}, other Designated Intermediaries and the Sponsor Banks, as applicable.

This is an Offer in terms of Rute 1902)(0) of the SCRR read with Regulation 31 of the SEBI 1CDR Requlations. This Offer is being made through the Book Buliding Process in compéiance with Regulation 6( 1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 50% of the Nei Offer shall be available for allocation on a proporiionate basis to Qualified Insfitutional Buyers (“QIBs", and such portion, the *QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 80% of the QIB Porbion to Anchor Investors on a discrelionary basis in accordance with the SEB! ICDR Regulations ("Anchor Investor Portion™), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation lo domestic Mutual Funds, and (it) .67 % for e insurance companies and penssan funds, subject 1o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pensson Funds al or above
the Anchor Investor Allocation Price. Inthe event of under-subscrption or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Porion, Further, 5% of tha Net QIB Portion shail be availabla for allocation on
a proporticnate basis to Mutual Funds only and the remainder of the Net Q1B Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject fo valid Bids being received at orabove
the Offer Price, However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares avallable for allocation in the Mutual Fund Portion will be added 1o the remaining QIB Portion for proportionate
allocation fo (HiBs. Further, not less than 15% of the Net Offer shall be available forallocation to Non-institutional Bidders such that: (a) on-third of the portion available to Non-Institutional Bidders, shall be reservedfor Bidders with application size of more
than <2 lakhs and up to ¥ 10 lakhs and (b} fwo-thirds of the portion available to Non-Institufional Bidders, shall be reserved for Bidders with an application size of more than ¥10 lakhs, provided that the unsubscribed portion in efther of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Instiutional Bidders, subject to valid Bids being received at or above the Offer Price and not less than 35% of the Net Offer shall be availabla for allocation to Retail Individual Bedder ("RIBs") in
accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Ofier Price. All Bidders, other than Anchor Investars, are required to mandatorily utilise the Application Supported by Blocked Amount {"ASBA") process by
providing details of their respective bank account (Including UPTID in case of UP1 Bidders) which will be blecked by the SCSBs or the Sponsor Bank(s) as apphicable, to participate in the Offer. Anchor Inveslors are nol permitted to participale in the Anchar
Ivvestar Partion through the ASBA process. For details, see “Offer Procedure™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market condibons and other considerations, o underake initial public offering of its Equity Shares pursuant to the Offer and has filed the Draft Red Herning Prospectus ("DRHP") and the Drafl Abridged Prospectus each dated Seplember 23, 2026 with the
SEBI and the Stock Exchanges. Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall ba made available to the public for comments, if any, for a period of at least 21 days. from the date of publication of this public
announcemént in accosdance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sabi.gov.in, the Stock Exchanges i.e,, BSE at www bseindia.com, NSE at www.nseindia.com, website of the Company at
https:lefectromech-infra.com and the website of the Book Running Lead Manager to the Offer i.e, Anhant Capital Markets Limited at www.anihantcapital.com ("BRLM®). Our Company hereby invites the members of the public fo give comments an the
DRHP Red with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public Is requested lo send a copy of the comments sentto SEBI, 1o the Company Secretary and Compliance Officer of our Company and the BRLM &l their
respactive addresses mantioned herein, AN comments must be recaived by SEBI, the Company and'or the BELM andior the Company Secretary and Compliance Officer of cur Company in refation ta the Offer on or before 5:.00 p.m. on the 215t day from
the aforesaid date of publication of this public announcement in accordance with Requlation 26{2) of the SEBI ICDR Requiations.

Investments in.equity ard equity-related securities invalves.a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the risk of losing their entire invesiment. Bidders are advised to read the risk factors carefully
before taking an investmant dacision in the Offer, For taking an ivastment decision, biddars must raly on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommanded or
approved by SEBI, nordoes SEBI guaraniss the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red hetring prospectus ("RHP") has bean filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
fram the DRHP. The Equity Shares, whan offered, through the RHP, are proposed to be listed an the Stock Exchanges

The liabdity of the members of our Company is limited by shares. Fordetails of the main objects of our Company as contained inits Memorandum of Association, see " History and Certain Corporate Matters™ on page 284 of the DRHP.
Fardetails of the share capital and capital structure of our Company and the names of the signatonies to the Memorandum of Associabion and the number of shares of our Company subscribed by them, sée " Capital Structure” on page 105 afthe DRHP,

' BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
Anhant Copital @
Arihant Capital Markets Limited Bigshare Services Private Limited
1011, Solitaire Corporate Park, Bldg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andher (East), 56-2, Bth Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road. Andherl (East)
Mumbai - 400 093. Telephone: +81 22 4225 2800, E-mail: mbdi@arihanicapital com; Mumbai — 400093, Maharashtra, India. Telephone: +01-22-6263 8200; Email; ipo@bigshareonling. com
Investor grievance e-mail: mbd@arihanicapital com: Website: www.arhantcapial.com Investor grievance emall: investor@begshareonline. com; Website: www bigshareantine.com
Contact Person: Amal Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOO0 11070 Contact Parson: Babu Raphael C.; SEBI Registration No.: INROD0001385

All capitalized terms used hereinand not specifically defined shall have the same meaning as ascribed to them in the DRHP

For ELECTROMECH INFRAPRQJECTS LIMITED
On behatl of the Board of Direclors

Sdi-
Place : Mumbai, Maharashtra iti Tiwari
Date | September 25, 2026 Company Secretary and Comphiance Officer

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subsect lo applicable statutory and regulatory requirements, receipl of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges, The DRHP along with the Draft Abrdged Prospectus shall be available on the website of SEBI at www.sebi govin, websites of the Stock Exchanges i.e., BSE at
waw bseindia.com and NSE al www.nseindia com and is available on websile of the company i.e. hitps:lalectromech-infra.com, websita of the BELM, i.e. Arhant Capital Markets Limied at www. arihanicapital com. Potential investors should note that
investment in equity shares invalves a high degree of risk and for details refating o such risks, please see the section enlitled “Risk Factors "on page 31 of the DRHP and the details set cutin the RHP. when filed. Potential inviestars should not rely on the
DRHP filed with SEBI for making any investment decision,

The Equity Shares offerad in the Offer have not been and wilf not be registered under the LS. Securities Act or any state sacurities laws in the United States, and unless so registered, may nat be offered or soid within tha Linited States, except pursuant to
an exemption from, or in & transaclion nol subject to; the registration requirements of the U.S. Securilies Act and in accordance with any applicable LS. state securities laws. Accordingly, the Equity Shares are being offered and soid outside the United
States in ‘offshare transactions' in refiance on Regulation S under the U.5. Securifies Act and the applicable laws of the junsdictions where such offers and sales are made. The Equity Shares have notbeen and will not b registerad, isted or otherwise
qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except mcompliance with the applicable laws of such jurisdiction.
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A Codiiaued Trous) pres) napn T
Category FIS/BANK'S MFS ic's NBFC'S AIF FPCFII Others Total The Eq ar_d of Directors of the Eumpaqy on Septe mherl 24, 2026, has ta-‘rgen on record the Basis of :Iﬂu.llﬂtrne nt of I'I:quitlg.r Shares as 3pprnv&d by
0B 1:34:000 : ) 11.34.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Aliotment to Market Maker who have bid at Issue Price of # 37/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times L.e. for 3,00,000 Equity shares. The tatal number of shares allotted Inthis

been forwarded to the emall ids and/or address of the Applicants as registered with the depositories,/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before

category is 3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under. Eﬂptlemdhﬂrﬂifk tﬁﬂﬁﬁ aﬂE ﬂaﬂment.tn nr;z-swdiﬂ ate ?rutkEﬁhhasd?jEEn issued I:Eml or hlt_a;ure S?gtﬁhmher Eflr, tﬁlﬂg? g: case the ?ﬁ}m; i?t not
- . » | received within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees
T H:;:::ﬁf ;;:H:h;::;:s % 1o total sh:;?fa';:];:, inl % 1o total 3::;:: :ﬂ:},‘ﬁ, .::::::;L Total No. of shares | | have been uploaded on September 25, 2026 for credit into the respective baneficiary accounts subject ta validation of the account details
| (Category wise) received each category per Applicant applicants MDERIEYMintn] with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3.00,000 1 100.00 3,00.000 100 2,00,000 11 3,00,000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00,000 100.00 | 3,00,000 |

6) Allocation to Anchor Investors (Afler Rejections & Withdrawal): The Basis of Allatmant to Anchor Investors whio have bid at Issue Price of ¥ 37/- per Equity Shares or above,

was finalized in consultation with B3E. The category was subscribed by 1.01 times L. for 17.10.000 Equity shares. The total number of shares aflofted in this calegory 15 | The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under;

(INVESTORS PLEASE NOTE )

(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

L‘railgl:lrh‘ 1l FI'S/BANK'S MFS IC'S
Anchor

NBFC'S AIF FPC/FIl Others Total addressed to the Registrar to the Issue quoting full name of the First! Sole applicants, serial number of the Bid cum Application Form, number
- - 17,601,000 - 17,071,000 of shares applied for and Bank Branch where the application had been lodged and payment details atthe address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED:

Tel. Number: +91 810 511 4949;
(.) M U FG Contact Person: Shantl Gopalkrishnan

(Formarty known as Link Intime India Private Limited)
SEBI Registration Number: [NRODOO04058;
Address: U 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai 400 083, India;

Email Id: vivekanand. smelpo@in.mpms.mula.com;

Website; www linkintime, co.in;
CIN: UGT190MH1999PTC 118268,

Investors Grievance Id: yivekanand smeipo@inmpms.mufg,com;

Date: September 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Cotspin Limited
sd/-

Nirav Bharathhai Patel
Chairman & Managing Director

SRR ey

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled "Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within the United States or to, or for the account or benefit of,
"L'Ll 3. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, or In a transaction not subject 1o the registration requirements of the Securities Act of 1933,

-

iy
i".'.'?l.'ﬂﬁ o r?iip Indian Bank

Corporate Office, Thannai

Incian Bank, a leading Public Sector
Bank, has floated an RFP for Supply,
Implementation, Integration and
Maintenance of Enterprise Artificial
Inteliigence (Al) Platform

Interested parties may refer Bank's
Website: hitps:/'www. indianbank
bank.inftenders! & Gal portal for
details.

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Mr. Shapath - 3,
5. . Highway, Bodakdey, Ahmedabad - 380054, Gujarat, India
CIN: L27200GJ19B2PLCO0S071 | Telephone Ne: +91-6355582651

Emall: shahfoods ahmadabadi@gmail.com | Website Address: www.shahfoods.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has referenca 1o tha Nofice daled B Saplamber, 5126 (*AGM Notice™) convanang fha 447
Anral Ganesal Mesting (CAGMT) of Shah Foods Limilad {"the Company’], scheduled kbe held
an Wadnesday, 30° Seplembar, 2028 al 03-00 PM. (I5T) through Video Canferencing | Other

Audio-Visual Meang "WCIOAYMT), which has been circulated o fhe Members of the Company
This Corigandum & being sseed to inform the Membars of cerain modifications to the
Euxplanatary Statement pursuant b Sachion 102 of the Companies Act, 2013, i respect of Hem
Mo B of the AGM Nobice ralating 3 the praposed preferential issue of up 1o 18,890,410 [ Eighleen
Lakh Ninaly Thousand Four Hundred and Ten) Converbble Warrants o persons beleaging ta the
Promeder and Promater Graup cateqony, Accordinghy, the exising Pomd Mos, 3. 4,9 and 17 of the
Explanatory Statement o ltem No. & shall stand substituled w ihe manner set out n the detailed
Comigandum

The Comgendum has been sent through eecironic mode to those Members whose 2-mail
addrasses are registerad with the Company ¢ Depository Paricipants, and the despatch was
completed on 24" September, 2026

The detaled’ Cormigendum is-availablé on Ihe websie of the Company al hlipsil!
www shanfoods, oo in Nolices/covering-comgendum-nofice-signed.pdf and on the website of
85E Limited af hilps:iwwa bsaindia comixm- ‘carphling'AftachliveT 2980 1511 7d-4 0495
bibe0-rfBda T2 5h pdi,

This Carrigendum shall form an integral pard of the ACGKW Nobice and shall be read fogether with |
in the evert of any inconsistency betweaen the AlaM MNataoe and this Lomgendum in relation o the
maliers specifically modified heremn, the provisions of fhis Comigendum shak prevail

All olher contents of the AGM Notice, includng the processes, noles ard nstruclions relating 1o
attending the AGM through VLEDRYM, remote e-voling and e-wofing during the AGM. shall
remain unchanged. There is no change in the remote e-voiing penod, the Col-of Dete or the
procedure for participation in the AGM

hiambers are requesbad o ke nola of the above

Farand on behall of Shah Foods Limiad
Sdi-

Vishal Jha
Place: Ahmedabad Lompany Secretary & Lompiance Officer
Data: 24 092025 Meambership Mo, AB0210

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS
1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd
" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

2. | Address of the registered office #9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

3. | URL of website NA

Details of place where majority of  |#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

fixed assets are located Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

5. | Installed capacity of main products/ {250 MWh battery production capacity and50 MWh cell

services production capacity

6. | Quantity and value of main products/ | Turnover: INR52.42 Crore in FY 2024-25.

services sold in last financial year

7. | Number of employees/ workmen Nil

g | Further details including last available |Detailed Financials and List of Creditors can be obtained
financial statements (with schedules) |by mailing atcirp.log9materials@gmail.com

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants | 1.In case of Companies, Individuals, LLPs and

9. | under section 25(2)(h) of the Code | Consortiums Minimum Networth of Rs.10 Crore OR

is available at URL: 2. In case of Asset Reconstruction company /NBFCs

Minimum Asset Under Management of Rs. 100 Cr

(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026

| interest

1 Date of issue of provisional list of 21-10-2026

prospective resolution applicants

19 | Last date for submission of objections | 23-10-2026

to provisional list

13 Date of issue of final list of prospec- | 25-10-2026

‘| tive resolution applicants

Date of issue of information memo- | 26-10-2026

14, | randum, evaluation matrix and

request for resolution plans to

prospective resolution applicants

15.| Lastdate for submission of resolu- |26-11-2026

tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com
Expression of Interest
CA Neeraja Kartik
Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
Date: 26-09-2026 IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
Place: Bengaluru For Log 9 Materials Scientific Private Limited in CIRP

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER l OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

’ Electromech Infraprojects Ltd.

(Please scan this QR Code
io view the Draft Red Herring
Prospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Qur Company was originally incorporated as "Electromech Infraprajects Private Limited', as a private limited company under the provisions of Companies Act, 1956 pursuzant to a cerfificate of incorporation dated November 1, 2013, issued by Registrar of
Companies. Maharashira at Mumbai. Thereafier, our Company was converted into a public imited company pursuant toa beard reselution dated January 11, 2025, and a special resolution passed by our Shareholders inan extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprojects Limited'. A fresh cerfificate ofincorporation dated October 13, 2025, conseguent upon conversion to a public limited company was issued
by the Registrar of Companies, Central Ragstration Centre. Our Company's Corporate identity Number is U28253MH2013PLC 248760, For details in relation 1o the changes in the Registered Office of our Company, see "History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospecius dated September 23, 2026 ("DRHP").
Registered Office: 401/402, 4th Floar, Origin, Plot No. 108, Near Bhakh Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +91 86910 88132; Website: hitps-/electromech-infra.com; Contact Person; Ifi Trwari, Company Secretary & Compliance Officer;
E-mail: csi@electromech-infra.com; Corporate Identity Number; U29253MH2013PLC248750.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING ASHARE PREMIUM OF T [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO T [#] LAKHS COMPRISING AFRESHISSUE OF UP TO [« ] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UP TO 32,600 LAKHS BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [=] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACHAGGREGATING UPTO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO §,25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [e]
LAKHS BY AIG DIRECT LLC (*THE SELLING SHAREHOLDER" OR “SELLING SHAREHOLDERS™ AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE "OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"™). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T [«] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT TS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1357, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPOPLACEMENT SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE |15 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [=] (A WIDELY
CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND MUMEBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED]), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
{“NSE",AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

Incase of any revision Lo the Price Band, the Bid! Offer Period will be extended by at least three additional Warking Days following such revision of the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force majeurs,
banking strike or similar unforesesn circumstances, our Company, in consultation with the Book Running Lead Manager, for reasons to be recorded in writing, extend the Bid! Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Paniod
not exceading 10 Working Days. Any revisian in the Price Band and the revised Bid' Offer Period, i applicable, will be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation io Self-Certified Syndicate Banks (*SCSBs"}, other Designated Intermediaries and the Sponsor Banks, as applicable.

This is an Offer in terms of Rute 1902)(0) of the SCRR read with Regulation 31 of the SEBI 1CDR Requlations. This Offer is being made through the Book Buliding Process in compéiance with Regulation 6( 1) of the SEBI ICDR Regulations and through the
Book Building Process wherein not more than 50% of the Nei Offer shall be available for allocation on a proporiionate basis to Qualified Insfitutional Buyers (“QIBs", and such portion, the *QIB Portion™). Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 80% of the QIB Porbion to Anchor Investors on a discrelionary basis in accordance with the SEB! ICDR Regulations ("Anchor Investor Portion™), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation lo domestic Mutual Funds, and (it) .67 % for e insurance companies and penssan funds, subject 1o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pensson Funds al or above
the Anchor Investor Allocation Price. Inthe event of under-subscrption or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Porion, Further, 5% of tha Net QIB Portion shail be availabla for allocation on
a proporticnate basis to Mutual Funds only and the remainder of the Net Q1B Portion shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject fo valid Bids being received at orabove
the Offer Price, However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares avallable for allocation in the Mutual Fund Portion will be added 1o the remaining QIB Portion for proportionate
allocation fo (HiBs. Further, not less than 15% of the Net Offer shall be available forallocation to Non-institutional Bidders such that: (a) on-third of the portion available to Non-Institutional Bidders, shall be reservedfor Bidders with application size of more
than <2 lakhs and up to ¥ 10 lakhs and (b} fwo-thirds of the portion available to Non-Institufional Bidders, shall be reserved for Bidders with an application size of more than ¥10 lakhs, provided that the unsubscribed portion in efther of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Instiutional Bidders, subject to valid Bids being received at or above the Offer Price and not less than 35% of the Net Offer shall be availabla for allocation to Retail Individual Bedder ("RIBs") in
accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Ofier Price. All Bidders, other than Anchor Investars, are required to mandatorily utilise the Application Supported by Blocked Amount {"ASBA") process by
providing details of their respective bank account (Including UPTID in case of UP1 Bidders) which will be blecked by the SCSBs or the Sponsor Bank(s) as apphicable, to participate in the Offer. Anchor Inveslors are nol permitted to participale in the Anchar
Ivvestar Partion through the ASBA process. For details, see “Offer Procedure™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market condibons and other considerations, o underake initial public offering of its Equity Shares pursuant to the Offer and has filed the Draft Red Herning Prospectus ("DRHP") and the Drafl Abridged Prospectus each dated Seplember 23, 2026 with the
SEBI and the Stock Exchanges. Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall ba made available to the public for comments, if any, for a period of at least 21 days. from the date of publication of this public
announcemént in accosdance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sabi.gov.in, the Stock Exchanges i.e,, BSE at www bseindia.com, NSE at www.nseindia.com, website of the Company at
https:lefectromech-infra.com and the website of the Book Running Lead Manager to the Offer i.e, Anhant Capital Markets Limited at www.anihantcapital.com ("BRLM®). Our Company hereby invites the members of the public fo give comments an the
DRHP Red with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public Is requested lo send a copy of the comments sentto SEBI, 1o the Company Secretary and Compliance Officer of our Company and the BRLM &l their
respactive addresses mantioned herein, AN comments must be recaived by SEBI, the Company and'or the BELM andior the Company Secretary and Compliance Officer of cur Company in refation ta the Offer on or before 5:.00 p.m. on the 215t day from
the aforesaid date of publication of this public announcement in accordance with Requlation 26{2) of the SEBI ICDR Requiations.

Investments in.equity ard equity-related securities invalves.a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the risk of losing their entire invesiment. Bidders are advised to read the risk factors carefully
before taking an investmant dacision in the Offer, For taking an ivastment decision, biddars must raly on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommanded or
approved by SEBI, nordoes SEBI guaraniss the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red hetring prospectus ("RHP") has bean filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP
fram the DRHP. The Equity Shares, whan offered, through the RHP, are proposed to be listed an the Stock Exchanges

The liabdity of the members of our Company is limited by shares. Fordetails of the main objects of our Company as contained inits Memorandum of Association, see " History and Certain Corporate Matters™ on page 284 of the DRHP.
Fardetails of the share capital and capital structure of our Company and the names of the signatonies to the Memorandum of Associabion and the number of shares of our Company subscribed by them, sée " Capital Structure” on page 105 afthe DRHP,

' BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
Anhant Copital @
Arihant Capital Markets Limited Bigshare Services Private Limited
1011, Solitaire Corporate Park, Bldg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andher (East), 56-2, Bth Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road. Andherl (East)
Mumbai - 400 093. Telephone: +81 22 4225 2800, E-mail: mbdi@arihanicapital com; Mumbai — 400093, Maharashtra, India. Telephone: +01-22-6263 8200; Email; ipo@bigshareonling. com
Investor grievance e-mail: mbd@arihanicapital com: Website: www.arhantcapial.com Investor grievance emall: investor@begshareonline. com; Website: www bigshareantine.com
Contact Person: Amal Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOO0 11070 Contact Parson: Babu Raphael C.; SEBI Registration No.: INROD0001385

All capitalized terms used hereinand not specifically defined shall have the same meaning as ascribed to them in the DRHP

For ELECTROMECH INFRAPRQJECTS LIMITED
On behatl of the Board of Direclors

Sdi-
Place : Mumbai, Maharashtra iti Tiwari
Date | September 25, 2026 Company Secretary and Comphiance Officer

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subsect lo applicable statutory and regulatory requirements, receipl of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges, The DRHP along with the Draft Abrdged Prospectus shall be available on the website of SEBI at www.sebi govin, websites of the Stock Exchanges i.e., BSE at
waw bseindia.com and NSE al www.nseindia com and is available on websile of the company i.e. hitps:lalectromech-infra.com, websita of the BELM, i.e. Arhant Capital Markets Limied at www. arihanicapital com. Potential investors should note that
investment in equity shares invalves a high degree of risk and for details refating o such risks, please see the section enlitled “Risk Factors "on page 31 of the DRHP and the details set cutin the RHP. when filed. Potential inviestars should not rely on the
DRHP filed with SEBI for making any investment decision,

The Equity Shares offerad in the Offer have not been and wilf not be registered under the LS. Securities Act or any state sacurities laws in the United States, and unless so registered, may nat be offered or soid within tha Linited States, except pursuant to
an exemption from, or in & transaclion nol subject to; the registration requirements of the U.S. Securilies Act and in accordance with any applicable LS. state securities laws. Accordingly, the Equity Shares are being offered and soid outside the United
States in ‘offshare transactions' in refiance on Regulation S under the U.5. Securifies Act and the applicable laws of the junsdictions where such offers and sales are made. The Equity Shares have notbeen and will not b registerad, isted or otherwise
qualified in any other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except mcompliance with the applicable laws of such jurisdiction.
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=  Canfivved e préwiows prpd Sy
e FI'S/BANK'S prere " NBFCS AF FPC/FI Others Total The Board of Directors of the Company on September 24, 2026, has taken on record the Basis of Allotment of Equity Shares as approved by
e _ _ - 1134 000 ] - 11.34.000 BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

been forwarded to the email ids and/or address of the Applicants as registered with the depositories/as filled in the application form. Further,

5) Allocation to Market Maker (ARter Rejeclions & Withdrawal): The Basis of Allotmant 10 Market Maker who have bid al Issue Price of 2 37/~ per Equity Shares or
abova, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 3,00,000 Equity shares. The total number of shares allotted in this
category is-3,00,000 Equity Shares. The category wise details of the Basis of Allotment are as under; '

the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public 1ssue Account have been Issued on or before
September 24, 2026 and payment to non-syndicate brokers has been issued on or before September 25, 2026. In case the same Is not

l received within two working days, investors may contact at the address given below, The equity shares allotted to the successful allottees

Sino | aoiodior | auioatons | % o total |Shares apuiadinl % tofofal | Shares Aotied | alltiessto | TofalNo.otshares | | have been uploaded on September 25, 2026 for credit into the respective beneficiary accounts Subject to validation of the account detalls
(Category wise) received each calegory per Applicant | applicants allocated/alleted with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 3,00,000 1 100.00 3,00,000 100 3,00,000 1:1 3,00.000 | received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 | 3,00,000 | 100.00 3,00,000 ]

&) Allocation to Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to Anchor Invesiors who have bid at issue Price of @ 37/- par Equity Shares or above,
was finalized in consultation with BSE. The category was subscrbed by 1.07 times i.e. for 17,710,000 Equity shares. The total number of shares allotted in this category is
17.01.000 Equity Shares, The category wise details of the Basis of Allotment are 28 under:

(INVESTORS PLEASE NOTE )

The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

Category FI'S/BANK'S MFS IC'S

NBFC'S

AlF FPC/FIl Others Total

addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number

Anchar - . -

17.01.000 - 17.01.000

of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED;

Tel. Number: <91 810 B11 4949
Contact Person: Shanti Gopalkrishnan

(*) MUFG

(Formerty known as Link Intime India Private Limited)
SEBI Registration Number; INRODOO04058;
Address: C 101, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai 400 083, India;

Email Id: vivekanand, smaipo@in. mpms.muig.com:

Investors Grievance Id: vivekanand.smeipo@Edinmpms. mufg.com;

Wehsite: www linkintimea,co.in;
CIN: UBT190MH1999PTC 118368,

Date: September 25, 2026
Place: Mehsana

On behall of Board of Direclors
For, Vivekanand Cotspin Limited
sd/-

Mirav Bharatbhai Patel
Chairman & Managing Director

.

THELEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.

Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of Its equity shares and had filed the Prospectus with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.in, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section fitled "Risk Factors™
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the “Securities Act”") or any state securiies law in United States and may not be |ssued or sold within the United States or to, or for the account or benefit of,
“U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a transaction not subject to the registration requirements of the Securities Act of 1933

-

o ds ﬁ Indian Bank

Corporate Office, Chennai |

Indian Bank, a leading Public Sector |
Bank, has floated an RFP for Supply,
Implementation, Integration and |
Maintenance of Enterprise Artificial |
Intelligence (Al) Platform.
Interested parties may refer Bank's
Website: https.//www.indianbank.
bank.intenders/ & GeM poral for
detalls.

SHAH FOODS LIMITED
Regisiered Office Address: 301, Sarthik Square, Nr, Shapath - 3,
5. 3. Highway, Bodakdev, Ahmedabad - 380054, Gujarat, India
CIN: L27 200G 282PLC005G0Y T | Telephone Mo: +31-6355582651
Email; shahtoods ahmedabadagmall. com | Website Address: www.shahfonds.co.in

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNMUAL GENERAL MEETING OF SHAH FOODS LIMITED
This has reference 1o the Notice dated 8” September, 2026 (*AGM Nofice™) convening the 447
Annual General Meiting ("AGM) of Shah Foods Limied |"the Company”), schadulad 1o ba held
on Wednasday, 30" Seplember, 2026 at 03:00 PM, {IST) through Video Conferancing | Other

Audio-Visual Means ("WCIOMMT), which has been circulated o the Members of the Company.
This Comigendum & being ssued o mferm the Members of cerlain modifications to the
Explanatory Statement pursuant to Section 102 of the Companies Act, 2013, in respect of ltam
Mo, & of the AGM MNobice, refaling fo the proposed preferential ssue of up to 13,90 410 [Eightesn
Lakh Minety Thousand Four Hundred and Ten) Convertible Warrants fo persons balonging o ihe
Promater and Promater Group categerny. Accordingly, the existing Point Nos. 3,4, Band 17 of the
Explanatory Slaterman i Hem No: & shall stand substiuted in the manner set oul in The detailed
Commgaridbrm

The Cormigendum has bean sem (hrough electromc moda lo those Members whose e-mad
addresses are registered with the Company | Deposilory Paricipants, and the despatch was
completed on 24° Seplember, 2026,

Tha detalled Commgendum 5 available on the website of the Company at hitps:!/
www shah : =z ing-corminendum- } pdfand onthe websile of
BSE Limited at Ditpe:t/www beeindip, comixmi-gatacorpfiling/Atdachlive/ T2deas 18-f1 Fd-4005-
bfel. TiBde 250 pdf,

Thiz Corgersdurn shall form an mbegral part of the AGM Mobice and shall be read together with .
I the everd of any inconsistency between the AGM MNotice &nd this Comgendum in relation fothe
matters specifically modified hargin, the provizions of this Corngandum shall preyval

Al othar conbants of the AGM Notica, mckiding the procezses, notes and matructons retating o
attanding the AGM lhrough VCIOAWM, ramotea e<voling and e=woling curing e AGM, shal
resmain unchanged. Thera s no change: in the remole e-woling penod, tha Cul-off Data or the
procedurs for padicpation in e AGAM,

Membems ara requastad o taka nabe of the above

For ard on behall of Shah Foods Limited

Sdi-

Weshal Jha

Placa: Ahmedabad Company Secretary & Compliance Officer
Date: 24 (4. 2026 Membership No;: ABDZ10

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl RELEVANT PARTICULARS
1| Name of the corporate debtor along | Log 9 Materials Scientific Pvt Ltd

with PAN & CIN/ LLP No. PAN: AACCL8712D
CIN: U29253KA2015PTC126433
#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo
Ltd, Jakkur Layout, Bangalore, Karmnataka, India — 560 092
NA
#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo
Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092.
250 MWh battery production capacity and50 MWh cell
production capacity
Turnover: INR52.42 Crore in FY 2024-25.

2. | Address of the registered office

3. | URL of website

Details of place where majority of
fixed assets are located

5. |Installed capacity of main products/
services

6. | Quantity and value of main products/
services sold in last financial year

7. | Number of employees/ workmen

g. | Further details including last available
" | financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Eligibility for resolution applicants
9. [under section 25(2)(h) of the Code
is available at URL:

Nil
Detailed Financials and List of Creditors can be obtained
by mailing atcirp.log9materials@gmail.com

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs.10 Crore OR
2. In case of Asset Reconstruction company /NBFCs
Minimum Asset Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)

Last date for receipt of expression of

10.|" 11-10-2026
interest
11 Date of issue of provisional list of 21-10-2026
"| prospective resolution applicants
12| Last date for submission of objections | 23-10-2026
to provisional list
13 Date of issue of final list of prospec- | 25-10-2026
" tive resolution applicants
Date of issue of information memo- | 26-10-2026
14 | randum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Lastdate for submission of resolu- | 26-11-2026

tion plans
Process email ID to submit
Expression of Interest

16. cirp.log9materials@gmail.com

CA Neeraja Kartik

Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
For Log 9 Materials Scientific Private Limited in CIRP

Date: 26-09-2026
Place: Bengaluru

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES OM THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (*NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

Electromech Infraprojects Ltd.

9

to view the DCraft Rad Herring
Frospectus and the Draft

ELECTROMECH INFRAPROJECTS LIMITED

Our Company was onginally incorporated as ‘Electromech Infraprogects Private Limited', as a pnvate mited company under the provisions of Companies Act, 1956 pursuant to a cerificate of incorporation dated November 1, 2013, issued by Registrar of
Companies, Maharashtra at Mumbai. Thereafter, our Company was converted imta a public limited company pursuant toa board resolution dated January 11, 2025, and a special resolution passed by our Shareholders in an extra-ondinary general meeting
held on January 15, 2025, and cansequently, the name of our Company was changed to 'Electromech Infraprojects Limited’, A fresh certificate of incorporation dated October 13, 2025, consequent upon conversion to a publc mited company was issued
by the Registrar of Companies, Central Registration Centre, Qur Company's Corporate Identity Number is U29253MH2013PLC 2458760, For details in relation to the changes in the Registered Office of our Company, see “History and Certain Corporate
Matters - Changes in the Registered Office of our Company " on page 284 of the Draft Red Herring Prospectus dated September 23, 2026 ("DRHP"),
Repistered Office: 401/402, 4th Floor, Ongin, Plot No. 108, Near Bhakti Bhavan, Sindhi Society, Chembur - 400071, Mumbai, Maharashtra, India.
Tel: +81 86910 B8132; Website: hitps /lelectromech-infra.com; Contact Person: iti Tiwan, Company Secretary & Comgliance Officer;
E-mail: cs@electromech-infra.com; Corporate Identity Number: UZ29253MHZ013PLCZ2457T60.

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED ("COMPANY" OR "ISSUER") FOR CASH AT A PRICE OF < [«] PER EQUITY
SHARE (INCLUDING A SHARE PREMIUM OF ¥ [#] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TOT [¢] LAKHS COMPRISING A FRESH ISSUE OF UP TO [»] EQUITY SHARES OF FACE VALUE OF T SEACH AGGREGATING
UPTO® 32,600 LAKHS BY OUR COMPANY ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF T S EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,238,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACHAGGREGATING UP TO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO 5,25,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO  []
LAKHS BY AlG DIRECT LLC (“THE SELLING SHAREHOLDER" OR "SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE “OFFER
FOR SALE™ AND TOGETHER WITH THE FRESH ISSUE (THE "OFFER"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ [#] LAKHS, AS MAY BE PERMITTED UNDERAPPLICABLE LAW, AT ITS DISCRETION, PRIOR
TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE 15 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BE APPROPRIATELY MADE IN THERELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY
CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND MUMBAI EDITION OF [«], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID! OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
{“NSE", AND TOGETHER WITH BSE, THE"STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR REGULATIONS.

In case of any revision 10 the Price Band, tha Bid! Cffer Period will be axtended by at least three addiional Working Days following such revision of the Price Band, subject to the Bid/ Offer Period nol exceading 10 Warking Days. In cases of force majeure,
banking strike or simiar unforesesn circumstancas, our Company, in consulfation with the Book Rurning Lead Manager, for reasons to ba recordad in wniting, extend the Bid/ Offer Pendd for a minimam of one Working Oay, subjact to the Bid' Offer Period
not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/ Offer Period, If applicabla, will be widely disseminated by notification to the Stock Exchanges, by issuing a public natice, and also by indicating the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by intimation fo Seif-Certified Syndicate Banks {"SCSBs"), other Designated infermediaries and the Sponsor Banks, as applicable.

This s an Offer interms of Rule 19(2)(b) of the SCRR read with Regulaton 31 of the SEBI ICDR Regulations. This Offer is being made through the Book Building Process in compliance with Regulabon 6(1) of the SEBI ICDR Reguiations and through the
Book Building Process wherein not maore than 50% of the Net Offer shall be avadable for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs", and such portion, the “QIB Pertlon”). Our Company, In consultation with the Book
Running Lead Manager, albocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), out of which 40% shall be available for allocation as follows: (i)
33.33% shall be available for allocation to domestic Mutual Funds, and (i} 6.67% for e insurance companies and pension funds, subject to valid Bids baing received from domestic Mutueal Funds, Life Insurance Companies and Penskon Funds at or above
the Anchor Investor Allocation Price. In the event of under-subscription or nan-allocation in the Anchor Investor Portion, the balance Eguity Shares shall be added fo the Net Q1B Portion. Further, 5% of the Net QIB Portion shall be availabée far allocation on
a propartionate basis lo Mulual Funds only and the remainder of the Net QIB Porlion shall be available for allocation on a proportionate bases 1o all QIBs {other than Anchor Investors) including Mutual Funds, subject bo valid Bids being recenved al or above
ihe Offer Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Net GIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added 10 the remaining QI8 Portion for proportionate
allocation to QIBs. Further, notless than 15% of the Net Offer shall ba available forallocation to Non-Insttutional Bidders such that; (a) one-third of the portion available to Non-Institutional Bidders, shall be reserved for Bidders with application size of mare
than ¥ 2 lakhs and up to¥ 10 kakhs and (b} two-thirds of the portion available to Non-Institutional Bidders, shall be reserved for Bidders withan application size of more than $10 lakhs, provided that the unsubscnbed portion in either of such sub-categones
may be aliocated 1o Bidders in the other sib-categony of Non-Institutional Bidders, subject to valid Bids being recaived at or above the Offer Price and notless than 35% of the Net Offer shall be available for allecation to Raetall individual Bidder (“RIBS™) in
accordance with SEBI ICDR Reguiations, subject to valid Bids being received at or above the Offer Price. All Bidders, other than Anchor Investors, are required to mandatorily utifise the Application Supposted by Blocked Amount (*ASBA”) process by
providing details of their respective bank account (including UP! D in case of UP| Bidders) which will be blocked by thia SCSBs or the Sponsor Bankis) as applicable, to particspate in the Offer. Anchor Investors are not permitted to participate in the Anchor
Investor Portian through the ASBA process. For details, see “Offer Procedure” on page 456 of the Draft Red Heming Prospectus

This public announcement is being made in compliance with of Regulation 26(2) of the SEBIICDR Regulations lo infarm the public that our Company |s proposing, subject to applicable statutory and regulatory requirements, receiptof requisite approvals
marke! conditions and other considerations, 1o undertake initial public offering of its Equity Shares pursuant Lo the Offer and has filed the Draft Red Heming Prospectus ("DRHP™) and the Draft Abridged Prospectus each dated September 23, 2026 with the
SEBI and the Stock Exchanges. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHF filed with SEBI shall be made avaiable to the public for comments, if any, for 8 period of ai least 21 days, from the date of publicaton of this public
annpuncament in accordance with Regulation 26(2) of the SEBI ICDR Regulations by hosting it on the websites of SEBI at www.sebi.gov.in, the Stock Exchanges 1.e., BSE af www.bseindia.com, NSE at www.nseindia_com, website of the Company at
https:/eleciromech-infra.com and the website of the Book Running Lead Manager to the Offer |.e. Arihant Capital Markets Limited at www.anhantcapital.com ("BRLM"). Our Company hereby invites the members of the public to give comments on the
DRHP filed with SEB| and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested to send a copy of the comments sent to SEBI, to the Company Secretary and Compliance Officer of cur Company and the BRLM at their
raspective addresses mentionad harein, ANl comments must be recaived by SEBI, the Company and/or the BRLM andior the Company Secretary and Compliancs Officer of our Company in ralation to the Offer on or before 500 p.m. on the 2151 day from
the aforesaid date of publication of this public anmouncement in accordance with Requiation 26(2) of the SEBI ICDR Requialions

Investments in equity and equity-related secunties involves a degree of risk and bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised 1o read the risk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders isinvited to “Risk Facfors "on page 31 of the DEHP.

Any decision 10 invest in the Equity Shares described in the DRHP may only be made after the red herring prospectus (“RHP") has been filed with the RoC and must ba made solely on the basis of such RHP as there may ba matenal changes in the RHP
from the DRHP. The Equity Shares, when offered, through the RHP, are proposed to be listed on the Stock Exchanges

The liability of the members of our Company is Bmited by shares. For detals of the main obijects of our Company as contained in its Memorandum of Association, see "History and Certain Corporafe Matters" on page 284 of the DRHP,

For detaits of the share capital and capital structure of our Company and the names of the signatories fo the Memorandum of Association and the number of shares of aur Company subscribed by them, see “Capital Structure” on page 105 of the DRHP

BOOK RUNMING LEAD MANAGER REGISTRAR TO THE OFFER

Bigshare Services Private Limited

56-2. Gth Floor, Pinnacle Busmess Park, Next to Ahura Cenlre, Mahakali Caves Road, Andhen (Easl)
Mumbai - 400093, Maharashtra, India. Telephone: +91-22-6263 B200; Email: ipo@bigshareonling.com
Investor grievance email: investor@bigshareonlne com, Website: www bigshareonling.com

Contact Person: Babu Raphael C.; SEBI Registration No.: INRODOD01385

Arnhant Copital

i iy Wl

Arihant Capital Markets Limited

1011, Solitaire Corporate Park, Bidg No-10, 1st Floor, Guru Hargovindji Road, Chakala, Andhen [East),
Mumbai - 400 083, Telephona: +91 22 4225 4800; E-mail: mbo@anhantcapital.com;

Investor grievance e-mail: mbdi@arihantcapital.com; Website: www.arhantcapital.com

Contact Person: Amol Kshirsagar ‘Satish Kumar Padmanabhan, SEBI Registration No.: INMODOCT1070

All capitaiized terms used hangin and not specifically defined shall have the sama meaning as ascribed iothem in the DRHE.
For ELECTROMECH INFRAPROJECTS LIMITED
On behalf of the Board of Directors
-
Iti Tiwari
Company Secretary and Compliance Officer

Place : Mumbai. Maharashira
Date : Seplember 25, 2026

ELECTROMECH INFRAPROJECTS LIMITED is propasing. subject lo applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23. 2026 with SEBI and Stock Exchanges. The DRHP along with the Craft Abridged Prospectus shall be available on the website of SEBI at www.sebi.gov.in, websites of tha Stock Exchanges ie., BSE at
www.baeindia.com and NSE at www nseindia.com and is available on website of the company [ &, hitpsJlelectromech-infra.com, website of the BRLM, i &, Anhant Capital Markets Limited at www arihantcapital com. Polential investors should nate that
investimant ineguily shares involves a high degree of risk and for details relzting o such risks, please see the section entitled "Risk Factors™ on pags 31 of the DRHP and the datails set outin the RHP. when filed. Potential investors should not rely on the
DR HP filed with SEBI for making any investment decision

The Equity Shares offered in the Offer have nol been.and will not be registered under the LS. Securiies Acl or any slale securities laws in the United Stales, and unless so registered, may nol be offered or sold within the United States, except pursuant to
an exemption from, or in a transaction nof subject to, the regisiration requirements of the LS, Securities Actand in accordanca with any applicable LS. state securities laws, Accordingly, the Equity Shares are being offered and sold outside the United
States in ‘offshore fransactions’ in refiance on Reguiation S under the U.S. Securities Act and the applicable laws of the jurisdichons where such offers and sales are made. The Equily Shares have not bean and will nof be registered, listed or otherwise
qualified in any other junsdiction oulside India and may nol be offered or sold, and Bids may not be made by persons in any such junsdiction, except in compliance with the applicable |aws of such jusisdicton.
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Category FI'S/BANK'S MF'S IC'S

NBFC'S

AIF FPC/FIl Others Total

Qg = -

BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have

11,34,0040 z - 11,34,000

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of T 37/~ per Equity Shares or
above, was finalized in consulation with BSE. The category was subscribed by 1.00 times i.e. for 3,00,000 Equity shares. The total number of shares aliotted inthis
category |5 3,00,000 Equity Shares, The category wise details of the Basis of Alloiment are as under, '

been forwarded to the email ids and/or address of the Applicants as registered with the depositories/as filled in the application form. Further
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been Issued on or before
September 24, 2026 and payment to non-syndicate brokers has been issued on or before September 25, 2026. In case the same is not

recelved within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees

No. of Sh Number of No. of No. of Equil ation of g 5 T . il ;
St. no :n;lhfd for | applicaions | %totota sn::;fap:nﬂn n| % 1010t | Shares Atod | alloioo o T . o srare | | Rave been uploaded on Seplember 25, 2026 for credit into the respective beneficiary accounts subject to validation of the account details
(Category wise) received each calegory per Applicant applicants with the depositories concerned. The Company has filed the Listing application with BSE Limited on September 25, 2026. The Company has
1 300,000 1 100.00 3,00.000 100 3,00,000 11 3,00,000 received the listing and trading approval from BSE Limited and trading will commence on September 28, 2026.
TOTAL 100.00 3,00,000 100.00 3,00,000

6) Allocation lo Anchor Investors (AHler Rejections & Withdrawal): The Basis of Allatment to Anchor Investors wha have bid at 1ssue Price of ¥ 37/- per Equity Shares or above,
was fimalized in consultation with BSE, The category was subscribed by 1.01 timas i.e. for 17,10.000 Equity shares, The total number of shares aflotted in this calegory is
17,071,000 Equity Shares. The category wise details of the Basis of Allotment are as under:

(INVESTORS PLEASE NOTE )

The details of the allotment made would also be hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited
(Formerly known as Link Intime India Private Limited) at www.linkintime.co.in. All future correspondence in this regard may kindly be

Category FI'S/BANK'S MF3 IC'S

NBFLC'S

AlF FPC/FI Others Tatal

addressed to the Registrar to the Issue quoting full name of the First’ Sole applicants, senal number of the Bid cum Application Form, number

Anchor

- 17.01.000 - 17.01.000

of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED;

Tel. Number: +91 810 811 4944;
Contact Person: Shanti Gopalknshnan

(*) MUFG

(Formarty known as Link intime India Private Limited)
SEBI Registration Number: [INRDDODO4058;
Address: C 101, 247 Park. Lal Bahadur Shastrl Marg, Vikhroll (West), Mumbai 400 083. India;

Email Id: vivekanand, smeipo@in, mpms.mufg.com:
Investors Grievance Id: vivekanand smeipoddinmpms.mufa.com:

Website: www linkintime.co in;
CIM: UBT190MH1999PTC 11 8368,

The Board of Directors of the Company on September 24, 2026, has taken on record the Basis of Allotment of Equity Shares as approved E}j.fﬁ

Date: Seplember 25, 2026
Place: Mehsana

On behall of Board of Directors
For, Vivekanand Gotspin Limited

sd/

Niraw Bharatbhai Patel

Chairman & Managing Directo

r

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF VIVEKANAND COTSPIN LIMITED.
Vivekanand Cotspin Limited is proposing, subject to market conditions, public Issue of its equity shares and had filed the Prospecius with the Registrar of Companies, Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at
www.swastika.co.In, website of the BSE at www.bseindia.com and website of Issuer Company at www.vcottonexport. com; Investors should note that investment in Equity Shares involves a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors”
beginning on page 19 of the Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law In United States and may not be Issued or sold within the United States or o, or for the account or benefit of,
.:U- 5. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, or in atransaction not subject to the registration requirements of the Securities Act of 1933,

-

gima s ﬁ Indian Bank

Corporate Office, Channal

Indian Bank, a leading Public Sector
Bank, has floated an RFF for Supply,
Implementation, Integration and
Maintenance of Enterprise Arificial
Intelligence (Al) Platform.
Interasted parties may rafar Bank's
Website: https:/iwww.indianbank.
bank.inftenders! & GeM portal for
delails,

SHAH FOODS LIMITED
Registered Office Address: 301, Sarthik Square, Nr. Shapath - 3,
5. G. Highway, Bodakdey, Ahmeadabad - 380054, Gujaral, India
GIN: L27 20061 $82PLCOGS071 | Telephone No: +91-6353562631

CORRIGENDUM TO THE NOTICE OF THE 44™
ANNUAL GENERAL MEETING OF SHAH FOODS LIMITED
Thig has reference to the Motice dated B Saptembes, 2026 ("AGM Motice™) convenang the 44
Annual General Meeting *AGM") of Shah Foods Limited {the Company™), scheduled b be hald
an Wednesday, 30° Saplember, 2026 al 03:00 PM. {IST) through Video Conferencng | Other

Audio-Visual Means {"VCIOAVMT), which has baen croulated i the Members of the Company

This Corrgendum & being issued o inform the Members of cartain modifications to. the
Explanatory Siatemeant pursuant i Sechian 102 of the Companies Act, 2013, In respect of Rem
Mo 8 of the AGA Nobice, relating io the praposed preferential issue of up 1018,90,410 (Eightean
Lakh Minaly Thousand Four Hundrad and Ten) Convertble Warrants 1o parsons belenging b the
Promoter and Promabar Group cateqory. Accordingly, the axisting Paint Mes. 3,4, %and 17 of he
Explanatary Statamant b [sem Mo, & shall stand subsliluled in the mannar sel oul in tha detalad
Carrigandum,

Tha Comgendum has bean sent through eactronic mode to ihose Mambers whosza a-mail
addrastes am reqisienad with the Gompany ¢ Deposilory Paricipants, and the despatch was
cornplatad an 24" Saptember, 2026.

The detailed Corrigendurn i avallable on the website of the Company. al. hlips)!
warw shahfoods. oo in /Nolicesieovanag-cormgandum-nolice-signad.pal and on the website of
BEE Limitad a htips:/iwss beaindis comimi-dalaicarphiling AHachl ve/T 296341 5-11 7d-4095-
bfa0-T{EdaT b2 50 pdd.

This Carngandurm shall for an inbegral part of the AGK Naobioe and ghall be read together with L
In the avant of any Inconzistancy babwean tha AGM Naobice and this Comgendum in relation i the
matiers specifically modified haren, the provisions of ths Carngendumn shad pravail,

All olher conbants of the AGM Nolice, incudng the processes, notes ard instruchions relating 10
atending tha AGM through VCIOAWVM, remate e-voling and e-voling during the AGM. zhall
remain unchanged. Thare s no changé in the ramota e-woting penod, (he Cul-of Dale o the
procedurs far parlicipalion in the AGM.

Marmbers are requested o take note of the abave.

Forand on behalf of Shaly Foods Limited
Sdi-

Vishal Jha

Company Secratary & Complance Officer
Membership Mo AB0210

Place: &hmedzhad
Deate: 24 0% 200

INVITATIONFOR EXPRESSION OF INTEREST FOR
LOG 9 MATERIALS SCIENTIFIC PRIVATE LIMITED OPERATING
IN EV BATTERY& CELL MANUFACTURING LINE AT BENGALURU

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl RELEVANT PARTICULARS

1. | Name of the corporate debtor along |Log 9 Materials Scientific Pvt Ltd

" [ with PAN & CIN/ LLP No. PAN: AACCL8712D

CIN: U29253KA2015PTC126433

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karataka, India — 560 092

NA

#9, Bellary Road, Off Jakkur Main Road, Next to AB Nuvo

Ltd, Jakkur Layout, Bangalore, Karnataka, India — 560 092

250 MWh battery production capacity and50 MWh cell

production capacity

Turnover: INR52.42 Crore in FY 2024-25.

2. | Address of the registered office

3. | URL of website

Details of place where majority of

fixed assets are located

5. | Installed capacity of main products/

services

6. | Quantity and value of main products/

services sold in last financial year

7. | Number of employees/ workmen

g. | Further details including last available
financial statements (with schedules)

of two years, lists of creditors are

available at URL:

Eligibility for resolution applicants

9. | under section 25(2)(h) of the Code

is available at URL:

Nil
Detailed Financials and List of Creditors can be obtained
by mailing atcirp.log9materials@gmail.com

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs.10 Crore OR
2. In case of Asset Reconstruction company /NBFCs
Minimum Asset Under Management of Rs. 100 Cr
(Refundable EMD of Rs .10 Lacs)

10 Last date for receipt of expression of |11-10-2026
‘| interest
1 Date of issue of provisional list of 21-10-2026
"| prospective resolution applicants
19 | Last date for submission of objections | 23-10-2026
| toprovisional list |
13 Date of issue of final list of prospec- | 25-10-2026
| tive resolution applicants
Date of issue of information memo- | 26-10-2026
14, | randum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Lastdate for submission of resolu- | 26-11-2026
tion plans
16.| Process email ID to submit cirp.log9materials@gmail.com

Expression of Interest

CA Neeraja Kartik

Address :202 Padmasani Apartments 58/2 Shivaji Nagar 440010
IBBI Registration No.: IBBI/IPA-001/IP-P01445/2018-2019/12137
For Log 9 Materials Scientific Private Limited in CIRP

Date: 26-09-2026
Place: Beng_]aluru

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDHA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

Electromech Infraprojects Ltd.

9

(Phease scan thes QR Code
to view the Lraft Red Heming
Prospectus and the Draflt

ELECTROMECH INFRAPROJECTS LIMITED

Our Company was originally incorporated as ‘Electromech Infraprojects Private Limited', as a private limiled company under the provisions of Companies Act, 1956 pursuant fo a cerlificate of incorporation dated Nowvember 1, 2013, issued by Ragistrar of
Companies, Maharashira at Mumbai. Thereafter, our Company was converted into a publec imited company pursuant to a board resciution dated January 11, 2025, and a special resolution passed by our Shareholders inan extra-ordinary general meeting
held on January 15, 2025, and consequently, the name of our Company was changed to ‘Electromech Infraprojects Limited'. Afresh cerbficate of incorporation dated October 13, 2025, consequent upon conversion to a public limited company was Issued
by tha Registrar of Companies, Central Regisiration Centre. Our Company's Corporate idenfity Number is UZ9253MH2013PLC 240780, For details in relabon to the changes in the Registered Office of our Company, see "History and Certain Corporate
Mattars - Changes in the Registered Dffice of our Company™on page 284 of the Draft Red Hemring Prospecius dated September 23, 2026 ("DRHP").
Registerad Office: 401/402, #th Floor, Origin, Plat Na. 108, Near Bhakli Bhavan, Sindhi Society, Chembur — 400071, Mumbal, Maharashtra, India
Tel: +91 86510 88132, Website: hitps./felectromech-infra.com; Contact Person: It Tiwari, Company Secrelary & Compliance Officer;
E-mail: cai@electromech-infra.com. Corporate ldentity Number; UZ0253MH2013PLC244760,

THE PROMOTERS OF OUR COMPANY: PARESH PRATAP MANIAR, VARUN PARESH MANIAR, MITESH PRATAP MANIAR AND CHANDRIKA PARESH MANIAR

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH {"EQUITY SHARES") OF ELECTROMECH INFRAPROJECTS LIMITED (“COMPANY™ OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE [INCLUDING ASHARE PREMIUM OF ¥ [] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATINGUP TO ¥ [#] LAKHS COMPRISING A FRESH ISSUE OF UP TO [»] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING
UPTOT 32,600 LAKHS BY OUR COMPANY ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 8,93,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY PARESH PRATAP MANIAR, 3,28,000
EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY VARUN PARESH MANIAR, 1,00,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] LAKHS BY MITESH PRATAP
MANIAR, 45,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACHAGGREGATING UP TO ¥ [«] LAKHS BY CHANDRIKA PARESH MANIAR AND UP TO 5.25,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [#]
LAKHS BY AIG DIRECT LLC (“THE SELLING SHAREHOLDER" OR "SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES" AND SUCH OFFER, THE “OFFER
FORSALE" AND TOGETHER WITH THE FRESH ISSUE (THE “OFFER"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ [#] LAKHS, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TOFILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM.
IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL
APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE
OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY
CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND MUMBAI EDITION OF [e], (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER), MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR
REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED {"BSE"™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED
("MSE", AND TOGETHER WITHBSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

In case of any revision to the Price Band, the Bud/ Offer Period will be extended by at least three-additional Warking Days following such revision of the Price Band, subjact to the Bid/ Offer Peried not exceeding 10 Working Days. Incases of force majeure,
banking sirike or similar unforeseen circumstances, our Company, in consuliation with the Book Running Lead Manager, for reasons fo be recorded in writing, extend the Bid! Offer Period for a minimum of one Working Day, subject to the Bid! Offer Period
not exceading 10 Working Days. Any revision in the Price Band and the revised Bid' Offer Period, if apphicable, will be widely disseminated by notificalon fo the Stock Exchanges, by 1ssuing & public notice, and also by indicaling the change on the
respective websites of the Book Running Lead Manager and at the terminals of the Syndicate Members and by infimation 1o Self-Certified Syndicate Banks {"SCSBs”), other Designated Intermediaries and the Sponsor Banks, as applicable.

This Is an Offer in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICOR Regulations. This Offer is being made through the Book Building Process in compliance with Regulation 6(1) of the SEBI ICDR Regulations and through the
Book Bulkding Process wherein nol more than 50% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs", and such portion, the “QIB Portion™}. Cur Company, in consultation with the Book
Running Lead Manager, allocate up to 60% of the QIB Portion to Anchor Investars on a discrelionary basis in accordance with the SEBI ICDR Requlations (" Anchor Investor Portion™|, aul of which 40% shall be available for allocation as follows: (i)
43.33% shaltbe available for allocation to domestic Mutual Funds, and (i) 6.67% for life insurance companies and peansion funds, subject to valid Bids being received from domestic Mutua! Funds, Life Insurance Companias and Pension Funds at or above
the Anchar Investor Allocation Price. In the event of under-subscription or non-allocation in the Anchor Investor Portion; the balance Equity Shares shall be added to the Net Q1B Portion. Further, 5% of the Net QIB Portion shall be available for allocation an
a propartionate basks 1o Mutual Funds anfy and the remasnder of the Net C1B Portion shall be available for allocaton on a proportonate basis (o all QIBs (alher than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above
the Ofter Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining GQIE Portion for proportionate
allocation to QIBs. Further, not less than 15% of the Net Cffer shall be available for allocation to Non-Institutional Bidders such that: (a) one-third of the portian available to Non-Instituticnal Bidders, shall be resarved for Bidders with application size of more
than < 2 takhs and up to ¥ 101akhs and (b) two-thirds of the portion avallable o Non-Instituional Bidders, shall be reserved for Bidders with an application size of more than 10 lakhs, provided that the unsubscribed portion in either of such sub-categories
may be allocated to Bidders in the other sub-category of Non-Institutional Bidders, subject to valid Bids being received ator above the Offer Price and not less than 35% of the Net Offer shall be available for aflocabon 1o Retal Individual Bidder (“RIBs™) in
accordance with SEBI ICDR Requlalions, subject to valid Bids baing raceived at or above the Offer Price. All Bidders, other than Anchaor Investars, are required to mandatarily utilise the Apgplication Supported by Blocked Amount (*ASBA") process by
providing detaits of their respective bank account {inciuding UPID in case of UP1 Bidders) which will be blocked by the 30585 or the Sponsor Bank(s) as applicable. to participate in the Offer. Anchor Investars are rot permitied to participate in the Anchor
Investar Portion through the ASBA process. For details, see “Offer Procedure™ on page 456 of the Draft Red Herring Prospecius,

This public announcement is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Regulatons to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market conditbons and ather considerations, loundertake initial publc offering of its Equity Shares pursiant to the Offer and has filed the Draft Red Heming Prospectus ("DRHP }and the Draft Abridged Prospectus each dated Seplember 23, 2026 wilh the
SEBI and the Stock Exchanges. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public
announcement in accordance with Regulation 26(2) of the SEBI ICDR Requlatons by hosting it an the websites of SEB| at www.sebigov.in, the Stock Exchangesi.e., BSE at www.bseinda. com, NSE al www.nseindia.com, website of the Company al
hittps:fefectromech-infra.com and the website of the Book Running Lead Manageér to the Offer i.e. Arihant Capital Markets Limited at www anhantcapital. com ("BRLM™). Our Company héreby invites the members of the public 1o give comments an the
DRHP filed with SEBLand the Stock Exchanges with respect to disclosures made in the DRHP. The publicis requested o send a copy of tha commanis sentto SEBI, fotha Company Secretary and Compliance Officer of our Company and the BRLM at their
respective addresses mentoned herein: All comments must be received by SEBI, the Company andfor the BRLM and/or the Company Secretary and Compliance Officer of our Company in retation to the Offer on or before 5:00 p-m. on the 21st day from
ihe aforesaid date of publication of this pubbc announcement in accordance with Regulation 26{2) of the SEBIICDR Requlations.

Investrents in equity ard equity-refated securifies involves a degree of nsk and bedders should not invest any funds in the Offer undess they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully
before taking an investment de<ssion in the Offer. For taking an investment decasion, bidders must rely on their own examination of our Company and the Offer, including the nisks invohved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor doas SEBI quarantee the accuracy of adequacy of the contenis of the DRHP. Specific attention of the bidders |5 invited to “Risk Factors " on page 31 of the DRHP.

Any decision to investin the Equity Shares described in the DRHP may only be made after the red herming prospecius (“RHP™) has been filed with the RoC and must be made sclely on the basis of such RHP as there may be material changes in the RHP
from the DRHP, The Equity Shares, when offered, through the RHP, are proposed 1o be lisied on the Stock Exchanges.

The liabflity of the members of our Company s limited by shares. For details of the main objects of our Company as contained inits Memorandum of Association, see “History and Certain Corporate Matters™ on page 284 of the DRHP.
Fordelails of the share capital and capital structure of our Company and the names of the signataries 1o the Memarandum of Association and the number of shares of our Company subscribad by them, see " Capital Structure” on page 105 of tha DRHP.

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE GFFER

Bigshare Services Private Limited

S6-2, Bih Floor, Pinnacle Business Park. Next fo Ahura Centre, Mahakall Caves Road, Andheri [East)
Mumbai - 400093, Maharashtra, India. Telephone: +91-22-6263 8200; Email! ipo@bigshareonling com
Investor grievance emall; investor@bsgshareoniine.com; Website: www.bigshareanline.com

Contact Person: Babu Raphael C.; SEBI Registration Mo.: INROO0D0O013B5

Anhant

Copital

iy o i gy, AL

Arihant Capital Markets Limited

1011, Solitaire Corporate Park, Bidg Mo-10, 1st Floor, Guru Hargovindji Road, Chakala, Andheri (East).
Mumbai - 400 093. Telephone: +81 22 4225 4800; E-mail: mbdi@arihantcapital.com;

Investor grievance e-mall: mbdi@arhantcapital.com; Website: www anhantcapial com

Contact Person: Amol Kshirsagar /Satish Kumar Padmanabhan; SEBI Registration No.: INMOOGI11070

All capitalized lerms used herain and nol specifically defined shall have the samemeaning as ascrbed o theminthe DEHP
For ELECTROMECH INFRAPROJECTS LIMITED
On biehatf of the Board of Direciors
Sdi-
iti Tiwan
Company Secratary and Compliance COfficer

Place : Mumbai, Maharashtra
Date ; September 25, 2026

ELECTROMECH INFRAPROJECTS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requiste approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares
and has filed the DRHP dated September 23, 2026 with SEBI and Stock Exchanges. The DRHP along with the Draft Abridged Prospectus shall be available on the website of SEBI at www.sebl.gov.in, websites of the Stock Exchanges 1.e., BSE al
www.bsaindia,com and NSE al www.nseindia.com and is avaitable on website of the company i.e. hitps:electromach-mira.com, website of tha BRLM, i.e, Arihant Capital Markets Limited at www.anhanicapital.com. Potential investors ghould nofe that
investment in equity shares involves a high degree of risk and for detaits relating o such risks, please see the section entitled “Risk Factors "on page 31 of the DRHP and the details set outin the RHP. when filed, Potential investars should not rely on the
DRHP fled with SEBI far making any investment decision

The Equity Shares offered in the Offer have not been and will not be registered under the LS. Securites Act or any state securities laws in the United States, and unless so registered, may nat be offered or sold within the United States, except pursuant to
an exemption from, or in.a transaction nol subject o, the registration requirements of the U5, Securities Actand in accordance with any applicable U5, stale securities laws. Accordingly, the Equity Shares are being offered and sobd oulside the United
States in ‘offshore transactions' in reliance on Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, isted or otherwise
qualified in any other jurisdiction outside India and may not be offered orsold, and Bids may nat be made by persans in any such junsdsction, exceptin compliance with the applicable Ews of such Jurisdiclion.
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